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LEGISLATIVE ASSEMBLY 

Satv.;day, 23rt.i Febrwiry, 1946 

'The Assembly met in the Ass�mbly Chamber of the Council Hpuse at. Three
401 the Clock, Mr. President (The Honourable Mr. 0. V. Mavalankar) 1n the
-Ohiilr. 

SITUATIO� Z:B STRIKE AT BOMBAY AXD KARACHI BY H. I. N. 
RATINGS 

Kr, Prtaldent. ('l'he Honourable Mr . 0. V. Mavalaukar): The Honourable 
rthe War Secretary will make his statement. . . • . 

llr. P. K&IOll (Government of I.ndia: �omi.nuted Official): SU', I a,� very 
_.glad t.o be able to. say that the hopes which I expressed ;yesterday have been 
tulfilled and that the situation as regards the iudiscipline in the �. I. N. haa 
Jlra.ctically come to an end . I might speak first about Karachi. 

In Karachi as appeared in the press, and ns was mentioned in the House 
,Yesterday, the most disaffected of the rat+ngs left the shore establishment ai 
Mauc:,rn and coneent,rated in H. M'. I. S. "llinclu.11tan'' early on the nlght 
preceding. Early yesterday morning Commodore Curtis who is in command 
th�re and who had previously been to Manora Ii:iland and had spoken to all the 
ratings there where he wns very well receh·ed, went to "Hindustan" but the 
ratings there would not listen to him or discuss any sul'render. He therefore 
gave them an ultimatum and warned them that force would be used in one 
hour's time. l!'orce was used and after twenty-five minutes they surrendered 
and fell in on the jetty alongside. There were eight men killed. Ther.e were 
six mentioned in the press this morning but two have died since then and 88 
wounded. This morning the situation in Karachi is normal. The men on 
Manora Island have resumed their normal work and are going about their 
ordinary Saturday routine duties. 

In Bombay late last night, or yesterday afternoon,. the men in the ships were 
.informed of the �ans by which they should s11rrender. They were to show a 
blue flag as soon as the ship was ready to surrender and it was explained to them 
a8ain us it had been in the afternoon, as I mentioned yesterday, i.e., the previous 
afternoon, that the surrender must be unconditional. At thirteen minutes pasll 
ei:s: this morning all ships and establishments had surrendered. 

News during the morning is that the officers have been out to the ships and 
.Me back in their ships and I hope, though I am not yet quite certain, that work 
� being resumed everywhere there . 

1''rom the other ports, the situation is much the same as yesterday, i.e., the 
report we got early this morning was that a number of ratings were demonstrating 
in sympathy with those in Bombay but they did not use violence of any kind 
and there seems to be no reason to suppose, that on lee.ming the newe from 
Bombay they have not gone back to work. 

I have one very small item of information, which although it is. not a very 
serious matter, I think might be ,.,f interest to the House. It is a straw, but it 
is rather an interesting one. It provides the one lighter element I have aeen 
in this very serious matter. In Delhi, as I explained yesterde.v, thirty-eigh* 
ratings refused to go on duty. One man who :was asked whether he would 
join them was a cook aud he said he would join them . He then asked, after 
saying he would join them, what were the reasons for the indiscipline. He 
heard that one of the reasons was bad food. "Bad food?" he said. "I refuse 

· to be a party to any demonstration regarding bad food because, the food is very
_good". An� he therefore went �ack and j�ine.d the part� who remained on duty .
. That .I say 1s a very small point but it md1cates I think that many of these•
men did take, part in this strike for reasons which were very insufficient and
which I do not think ought to be taken very seriously. 

That is an I want to say as regards th� newa and the fact.a. Of course I shall
iipeak la\er on the Implications of this In the cout"Be of the debate.

( 13971 .t 
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Shri D. P. Karmakar (Bombay Southern D ~n : on am~ad~n 
Burul): .Muy I ask the Honourable Membel' about the number of casualtIes lD 
Bombay, Castle Barracks unn outside:' Regardiug Karachi he hus ..... 

Mr. P • .&son: I am afraid I hllve not yet got tbefigures of the casualties in-
Castle Barracks. I have the casualties on the side of the officers and the Army. 
One R. I. N. officer died of wounds. One R. 1. N. V. R officer was killed by a· 
bullet-that is in the civil rioting. One R. I. N, and one Army officer wounded, 
and eight other ranks wounded. Onthe side I)f the R. 1. N. ratings I have DO 
information but I believe, Sir that the casualties were very small indeed and· 
considerably smaller than in Karachi. 

Sri )[. Ananthasaya.uam AyYangar (Madras Ceded Districts and Chittoor: 
~n ammadan Rural): May I know whether the attention of thl!. Honourable-
Member has been drawn to a report in the "Hindustan 'l'imes" that 200 were 
killed in the ·siege OD Thursday on Castle ..Barrackf!? Is that true? 

Mr. P. JI.aIO.D: I believe not. 
Sri K. ADaDthuayanam Ayyangar: What i!l the official estimate? 

111'. P. ~: My estimate is that it is smaller than in Karachi. 
Sri ~ ADanthu&yanam Ayyangar: May I know what it is-15 or 16? 
1Ir. P. li&i0i1: I explained that in Karachi there were eight killed and thirty-

t r~e wounded and I think in Bombay there were considerably fewer casualties. 

Mr. J[anu Subedar (Indian Merchants' Chamber and Bureau: Indiall-
Commerce): Who were the 200 l'eported as killed by the puper, if not ratings? 

1Ir. P. )[uoo: 1 am afraid I am not responsible for what is reported in the 
paper. 

Sbll Kohan Lal Saklena (Luckuow Division: Non-Muhammtldall ral ~  

May I know if the broadcast as reported to have been given by Admiral Godfrey 
is correct'? . 

Kr. P. lluoo: Would he repeat the question? 
&hri KOhan Lal S&kaaD.a: I want to lmow if the text of fhe bl'oadeast made 

h.v Admiral Godfrey is correct '? 
lIIr. P. lIaaoo: I think it is, I would like here to explain something of which 

J was not aware when I spoke yesterday and thnt is t hilt. Admiral Godfrey asked 
for permission to broadcast and he said what he intclldcd to say: but the sense 
of whut he intended to SIIY Will:' vel'.v differeut from the impression which t a~ 

broadcast gave. I myself read the broadcast in the same way as Members on 
the ot.her side of the House. It was onl'y afterwards that. 1 learnt that he 
had worded it quite differently when he asked for permission and his actual 
intention when he spoke of "the destruction of the Nav,)", of which we are all very 
proud," was not the physical destruction, but he meant the collapse of it. 
prestige and all its achievements, ... 

Seth GoviDd Du (Central Provinces Hindi Divisions: Non-Muhammadan); 
Bas it been ascertained whether the abuses which Commander King is said to 
have uttered were actually uttered? 
~.P. JIaaoD: As I have explained yesterday that will be the subject of an 

enqUIry and I think it would be a great pity to try to reach conclusions on thM 
subject on the kind of data which we get by tele:,phone and in the press. 
1Ir. )[anu Subedar: Is it a fact that those ·boys were kept without food fen a· 

... hole night? 

111'. P. 1IaaoD.: Yes, Sir. While they were in a state of indiscipline and were 
. promoting an armed insurrection, food was not supplied, It would Q.8ve beeD 
fantastic, it would have been quixotic to a degree, which o ~d surprise even 
this House to help them then. • 

. 8eth YU8aI Abdoola B&IOOD (Sind: Muhammadan Rural): May I know from 
lheJ":U0nourahle Member whethAT eftoP,r theBe ratings haa aurrendered at Karachi 
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they were. roughly handled by the authorities, t~e  were .looked up in a cell for 
the whole night and they were released this mornIng? I s It a fact that they were 
kept without food? , 

:Hr. P. 1IaIoa: I am not quite sure which ratings the Honourable Member IS' 

referring to? . ,. , 
Seth Yuauf AbdoOla B&l'OOIl: At Karachi, I am referring to the Hmdustan .. 

Then these ratings surrendered after they e~e shelled" t~e  ;'Iere t~ en to 
Manora, where they were locked up Bnd kept WIthout o~ till thIs mommg an.d 
were released this moming and only one ,cup of tea was gIven to them. Is thlR 
a fact or will the Honourable Member Bssure this House that he would mske an 
enquiry into this matter and let us know?· 

:Hr. P. MIIOD.: All the 300 ratings from the 'Hindustan' were certainly placed 
under arrest and are still under arrest; but I do not know, I am afraid, about the -
quantity of tea they got or the details of their treat·ment: but I will makA 
enquiries. 

Seth Yusuf Abdoola Baroon: My question is whether they were handled 
roughly, beaten on the shore and kept without food. 

Mr. P. IIaSon: As I have explained, I have no information on that point .. 1 
think it is very unlikely, My information yesterday was that they, bad fallen 1p' 
quietly and I am quite sure that if they had been handled roughly, It would have 
been brought to our notice, . 

Mr. Manu Subedar: May I know if Government have given any instructions 
that after surrender these boys would not be iHtreated and that they shall be 
supplied with rations find eve.ry thing else 8S on the old basis till any enquiry 
which the Defence Consultative Committee will make? 

Mr. P. KaIon: Yes, Sir. Since they returned to duty they will of course.. 
receive normal rations and food and I hope . . . . . . . 

Kr. lIanu Subedar: Have Government issued any instructiOn» ..•.•• 
1Ir. P. Kuoa: Let me proceed, Sir. Alld I hope that in BomQay all are 

back to t.heir normal duty and receiving their normal food and other amenities. 
1Ir. Manu Subedar: May I know whether GOVf'mment have already given any 

instructions? If not, will my Honourable friend say that they will give such 
instructions from now, that not one of these men was to be illtreated or other-
wise deprived of any of the facilities normally given to them until the result of 
the enquiry by the Defence Consultative Committee is published. 

Kr. P. Muon: I certainly could not give such an order. I should like to 
explain that in the whole of this matter a very considerable decentralisation is 
absolutely essential. It is impossible to control a situation of this nature from 
Delhi in every detail. It would he impossible to say exactly what is to be done 
in every individual case and in fact very wide powers have been given to the 
G. D.C., who has been placed in command of aU forces sea, air and land. He 
has been given an intimation of the Government's policy, which is, as I was 
about to explain rather later in the day, that t.here should be no victimisation 
and no mass punishments of any kind. It will be quite unnecef;sary to give 
orders that food and water should be given to the men as soon as they retumed 
to duty. 

Mr. Manu Subecla.r: Am I to gather that this Government huve DO authority 
or power to give the kind of instruction which I am suggesting? Is it a faC't that 
this Government have no power and such orders, if any, must come from the 
United Kingdom? . 

Mr. P. JIuoa.: No, Sir. Of course we have the power to give those orders 
but it would be extremely silly to do so, because it would give no power and DO 
discretion to the officer on the spot. 

Kr.Pruf4en.t: The Honourable Member wished yesterday ta maie a state-
ment. He said that he would say whatever be has to say after which til. 
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adjournment motion will be moved. Has he any particular objection to make 
th,e statement, so that there may be no questions and answers and the ·debate 
1\.180 win be guided by what he says otherwise the discussion may be in the air. 
If he makes a full statement, I think it would be better. 
. Kr. P. Muon: I should speak now as if I were speaking in the debate and 

,make a complete statement of policy and then perhllps I will have the right to 
answer at the end of the debate? 
,Mr. Pte8ld.8D.t: Yesterday we had arranged that t~e HOJ?ourable M.ember will 

make a statement and after his statement is finished, we will taKe up the 
ad o rnm~nt motion. If he now makes his full ~tement, wQ,atever tOOle he 
takes for It, then the adjourlllnent motion wffi be moved und then certainly he 
will have an opportunity to reply. 

81r Oo"'IIJ88 JehiD&1r (Nominated: Non-()fficial): Sir, the difficulty arises in 
regard to the timing. An adjournment motion is given two hours for discussion. 
Let it be clearly understood that the statement is outside the two hours. 

Mr. President: That is what I said. That is what was arranged yesterday. 
The Honourable Member himself wanted about 20 minutes Bnd I a~ prepared 
to give him more time if necessary. It seems that there is a lot of questions 
Bnd answers and so iustead of carrying on questions alld unswers,. let him make 
the statement. 

Nawablada Liaquat AU Xh&D (Meerut Division: Muhammadan Hural): I 
thought that the statement which the Honourable Member was going to make 
was with reference to the latest position with regard to this particular questi6n. 
And now do I understand that it is your desire- that the HOnourable Member 
.. houid give out the whole policy of the Government with regard to this matter 
IAlld is it understood that after thftt statement is made the adjournment motion 
.may not be moved? 

Xr. PresIdent: That il; not my intention. Of course that does not mean that; 
the Honourable Member will necessarily wish to mQve the adjournment motion. 
The statement to be made by the Honourable Member i!:l a specific itcm on the 
1I.00enda independently of the adjournment motion. The suggestion which I made 
;a8 that if he makes a full statement, whatever he wishes to state as t<> facta or 
policy, that will help the discussion of the adjournment motion. If all the facta, 
including what happened at variout;places, and also the policy of the Govern-
ment in this matter, are before the HOlIse, the adjournment motion enn be dis-
~ ed J;lluch better. 

Nawabzada Lt&quat Ali Khan: In other words, it would mean that the Gov-
ernment: are to move the adjournment motion and the House has to reply to it. 

Kr. President: It would not menn that. 
Kr. 'P':"l. -Grl1llths (Assam: European): The object of all adjournment motion 

is to censure the Government. Surely Government is entitled to know what the 
charges are before they are e pe ~d to meet them. 

Kr. Prea1dent: M.y "lbject is this. As I have said before it is no use dis-
cussing the motion in the air. Let us definitely know ~t the facts are, what 
the policy of the Government is and then the adjournment motion will be taken 
up. 

NawablMa. Ll.&quat AU EhaD.: The Honourable Member who is going to move 
. the adjournment motion is not going to waste the time of the RouRe hy 
talking in the air. He must have some facts to be placed before the House and 
therefore I think we would like to hear what Is it that the Honourable Member 
who wants to move the adjournment motion desires the House to consider, and 
then the Government would lay down their policy. The object of that state-
ment WBS only to state the facts with regard to the situ!f.tion as it existed todav 
;;0 that when we are speaking on the motion we know what the facts. are: 
W'itnout . kno'Wing .wh",t is the. object of the adjournment motion: a,p,d what. is it 
that the ono r~ te Member wants thiq 'House to deCide &.nd onw1iat particular 
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matter of policJ' or facts, I· think-subject' ~' ~ ate er you decide and t ~ 
Honourable Member in charge de d~ , it, ,~,  be l et~~ H we., know what is il 
that the Honourable Member wants to say about t ~ ad : rntn~nt motion. 

Mr. baldlllt: Let me finish, with the. Honourable Member first. Perhaps the 
Honourable Member is speakillg without the context of the proceedings, 6f the 
House. When leave {or the adjournment motion was asked, for, the. H"onoUJ:'able 
M;o.ver or the intending mover, to sp,eak more corre'ctly, has said .whatever he 
wanted to say. In the afternoon alf'o,' something was said and theIr Jt wss statt'd 
by the Honourable the War Secretary that he would make a statement to the 
House about the facts. But he shortened his statement; he referred only to 
Karachi and then said that he would say whatever 'he wanted to sayai the time 
of the adjournment mot,ion. Thereafter I found that mRny Members were keen 
to have more information. It is therefore that T suggest that whatever informa-
tion the War Secretary has, let him give it. The adjournment motion is already 
there. The wording is there. I believe Honourable Members have seen what 
has appeared in the press and heard what was spoken in the House yesterday and 
therefore it is better for the purpo!!es of discl1!'8ion thAt the full statempnt should 
be made first. When I said of talking in the air, it did not. mean talking without 
any facts at all. But we certainly expect t.o be in n better position if we know 
all the facts:-not only about the happenings but. also about the poac;,-·. ~ 
Honourable Member will knnw further tnat a period of one hour wa!'l separatel., 
kept for this purpose. We have met at 3 just to !mable the Honourable the War 
Secretary .to make a full statement of everything. and it was set.tIed t.hat after 
he makes a statement the adjournment motion will be taken up as (:oon as he 
finishes. That is why I made that suggestion to him and still I have left it 
open to him to make such statement as he likeR. I personally think that, instead 
of taking any more time because at 4 P.M. we must take up the adjournment 
motion, it will be better if the Honourable the War Secretary is allowed to make 
nis statement ' 

.&W&bIada Liaquat Ali Khan: The only point I want to place before you. 
this. In other words it would mean that the Government would lay down a 
pre-conceived policy and plan with regard to this matter without listening to the 
arguments on this side of the House and then it may be diffioult. for the Govern-
m~nt,. af1;er having made a declaration of their policy and their plan with regard 
to this partioular matter, to go back on it. All that I am saying J~ that the 
Government must know first what is the feeling of the House, what Ilre the facts 
and what is it that the Members of the o ~e want the Governn.lent to do. 
After that they. should tell us how far they are ready and willing to meet the 
wishes of the Honourable Members of this House. That is why I was making tbi, 
sugge,stion that the Government should know first a~ to what it is thllt we wan.' 
tb.em to do. and then let them consider, decide and make a statement to thia 
B ~e. as to how far they are willing to accept the proposals, the suggestion.s 
.tid the recommimdatione of the Honourablo Members of this House with regard 
to this matter. That is the reason why I said that if the Govenlment make a 
declafation of their policy which neoessarily must be pre-oonoeived because they 
dol.. not mow what is it that the Members of the House want, then it win be 
d m ~Jt, for them to retrace their steps . 

• ,I, " 

•••. ~ Ali (Delhi: General): I would, like to invite the attention of 
. a ~ Liaquat Ali, KAan to tlte agc:nda wbJ.ch 'app~.n..  to bl) before ~. 

l·t he Will be on~  so good as tQ look at It he ll~. ~nd t~at the e~  ~t ~~ 
CD the a ~~. 18.: . ., . 

•• J&. P. )lUOD to make a ltatement cn the lituatioD relating 'to bdian ratilljJl ill 
Bomba" Karachi and elMwbere." .. 

•• ".....,.. ~.  Du.: Which h$& been. done . 
•. ~.~ M: I ,~~,~ ?,rI •. S9Pod.oes n, ~ want to .m~~e any ~~ ,er. tat .lm~t 

Glen it 18 ~'o ~ tha't we have to ta1 ~ up the adJournment motion. .At, I. 
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app~ the wOrding .of my adjournment motion also ought to be e~ore ~ 

Nawabzada. The wording of the adjournment motion happens to be: 
"'To dilcuu the grave situation that haa arisen in reapect of the Indian Navy, affectiq 

practi.caJly the whole of it, ~ a result of ·mishandling by the immediate aut.horitic. 
CODCerned." • 

• awablada Llaquat Ali Dan: Tell Mr. Mason what the mishandling is. 
Mr ••• AS&! Ali: There was a considerable amount of discussion yesterday 

when unfortunately the Honourable Member was not in the House. 
Ifawablada Llaquat Ali Dan: I was in the air at the time. 
K:r ••• AlaI £ll: It is time that he came down to solid earth. There was 

oonsiderable discussion yesterday in the House,. and it was more or less in 
deference to the wishes of the Government and the diffioulties which the GOY· 
ernment were feeling in having a discussion yesterday, that I agreed to the 
postponement of my adjournment motion. In fact, the adjournment motion of 
which I had given notice was postponed to MondllY. But, in the course of the 

. day other news came through which naturally precipitated the advancing of the 
time of the adjournment motion and I insisted that it should be taken up today. 
And that is why we huppen to 6e here toduy. Personally I feel Sir that you 
have indicated what is eminently reasonable under the circumstances because 
if Mr. Mason can make a statement, a compreheDl,ivH statement on the whole 
fiubject, the discussion on the adjournment motion will be properly regulated. 
It is not as if the Government do not know what the House feels. 1£ is not as 
:if the Government are unaware of the facts of the situation. They know exactly 
-what we are complaining against. They lmow what we are going to condemn, 
.jf we are going to condemn them at all. Therefore, it is better that Mr. Mason 
should make a statement now and allow us an opportunity of giving the Govern· 
,:nent a piece of our mind. 

Mr. Prealdent: I do not think any further discussion of the question is now 
necessary. I must make it clear that I do not view every adjournment motion 
as necessllrily a censure motion. 

Mr. II. A8&f Ali: It may not be. 
1Ir. Preaident: It mayor it may not. The idea is to bring into diRcussioD 

some important subject. I need Ilot dwell on the utility or the exact scope of 
ad o rnmel~t m ~ on  in general. 'fhat is one th;ng. 

m ll~ thut the Government have come to any pre-conceived policy of the;r 
own, I do not see why it should be difficult for any Government to change it after 
hearing the views of the House. I do not think thllt any decis:ons which any 
Government take are necessarily of such a nature thai they cannot be changed. 
if once disclosed. On the contrary. to my mind,. it will be more for the ben"ftt 
of the House to know what their views are and. then expres, their reactions 80 
that the Government will have an opportunity of their policy being criticised ~d 
then changing if they deem it proper, their policy in the light of t ~ discussions 
of the House. I personally hoid that view. I do not know what the policies of 
the Government are and I am not concerned with them. Therefore, in the 
interests of a hetter discussion of the subject and in the interests of all, I call 
ullon Mr. Mason to make a statement. But I have left it to him to make it 
.lo~  or short and settle the contents of it as he wishes, as Mr. Mason is the 
best judge of it. I have assured him that I shall give him as much time as he 
wa.nts and in addi.tion to that, he will have an opportunity of replying, when the 
.d~o rnment motion is taken up. His time will be outside the time 'of the 
adjournment motion. . 

Mr •. P ..... : Sir, I had hoped to give the facts regarding Bombay and 
~1 before ;the House ~nd ~ ~d ltend~d to -speak during the debate on the 
~~ ~.tlon of pobey. But sIDce It Iii your Wish and per ap~ also t·he wish of "the 
House. . . . . 
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Mr. P. I. Gr1fIl\bl: No. It is the wish of one party. Sir, I think there is 

:a gC)(X).deal in what Nawabzada Liaquat Ali Khan said. 
Mr. P. KaIOn: Sir. I am entirely ip. your hands. 
Kr. President: I think the Honourable Member should make a tatemen~ 

'now . 
. 1Ir. P. I. GrUIltba: Is it to be a statement or an argument as well? If it i. 

a statement well and good •. but if it is an argument it should be made after the 
-adjournment motion has been moved. 

Mr. President: The statement may contain facts and arguments. A . ta~. 
ment does not necessarily exclude all arguments and. as I have suggested It will 
.be for the Honourable Member to make his statement as he likes. . 

.a ~ zad& Llaquat Ali Khan: Just now, Sir, you said that you thought he 
-ought to make a statement. Do I understand that the Honourable Member 
should make that speech which he was going to make during the course of the 
discussion now, before the adjournment motion is taken up? He has nothing 
more to say with regard to the facts: it is only with regard to the adjournment! 
.motion now that he has to say somet.hing. 

Mr. President: I think the matter has been sufficiently argued. We need not 
pursue it any further. 

Mr. P. IbSon: That is exactly the position. This is in fact the l>peech that! 
1 was going to make on the adjournment motion. I will now make it-I have a 
.right to speak again. -

I have had to speak in the House a number of times during this session, 
-and I have had to speak on subjects of the most serious importance; but I do 
think that in a way this subject is perhaps the most serious of all; because to 
my mind the possibilities of danger for the future of Indiaimplicit in the subjec. 
t a~ we are discussing are even greater than in the other very serious subjects 
which we have talked about during the last month. I was afraid yesterday that 
a debate today might lead to a hardening of t~e attitude of those who have been 
guilty of indiscipline and" that that might lead 'to a prolonga.tion of t ~ struggle 
'Which could only be bad. But I om glad to say that t.hat immediMe danger hal 
now passed and they have returned to work in most cases. But we are faced, 1 
ihink, with a still more serious danger regarding the future. This ia not the 
only incident of this kind that has taken place. It is much t.he most serioul, 
but it is 110t .the only one and I do feel thflt the attitude of the House towards 
this question may have a very big iufluence on the fuh;,e and on what. tIie arm,!3.d 
·.forces may do and feel in the future. That is why I say I think this is such a 
'Very serious and important subject; and while I do speak on it-I hope with a 
'Very deep sense of responsibility which I am sure is shared by all parties-I 
would ask the House tQ consider the decision to which they come on t.his motiou 
"Very carefully indeed for this reason. 

I am conscious in discussing this question and also those other questions 
'which are referred to anti which are so very controversial-Java and the I. N. A.-
I am conscious of the immense divergence of opinion that exists between this 
ilide of the House and that, and I think it is best to recognise that that greafl 
-difference does exist and for each of us to try as much as we can to understand 
1·he other:s point of view. I do, I hope, try to understand the point of view 
·of that SIde of the o~ e, and I would ask them to try in the same way to 
understand ours; a.nd I? !>oth those cases IUld in this-particularly in thtS 
I. N. A. case and m thIS It seems to me that there is a great rift of opinion 
-between us which is partly due to the fact that I think on that side of the House 
you rather forget, or so it seems to me, the ditTerence between the civil pointi 
-Of view and the military poi!lt .0'. view. On this question there is the tendenc1 
~ refer. to t~e e acts of IndISCIplIne as strikes. In fact they are always caned 
lItn'kes mthe pape~ and ~  t~e persons concemed in them. I was taken' to 
1ask yesterday. per~pB qUIte l'JKhtly. for referring to them as mutiny. When 
r~  .. y 'rightly', I do not'tlifri.k that they are not mutinies, because technica1I7 
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there is no question that any refusal of duty is a mutiny; but I may PElrhaps' 
have been tactless in using the word so frequently. But I do want to stress the 
. difterence, the immense difference which e t~ between a trade dispute and 
Indiscipline on the part of the armed forces. I hope, I may not seem tc5 be 
lecturing the House on this subject for it is really an obvious point; but I feel' 
that it is one which needs stressing because I think it has sometimes beell fo.r-
gOtten in the heat of argument. The difference is this; that if mill workel'!' 
decide that they will not make cloth, while it does bring pressure to bear on t ~ 
millowners because they do not get their profits. and it brings pref:sure to bear 
on the public because they do not get their doth. it is pressure whirh is brought 
to bear fairly graduallv and there is time for discussion. But it. is a very 
different matter indeed if the armed forN's f'ngng-ed in indiscipline. T would ask 
the House to think, with a great sense of thankfulness, of what we have avoided' 
in the last few days. There was R stage in Bomhny when the ships 'got up steam 
in order to hoist up the 4-inf!h ammunition and threatened to fire indiscriminately 
on the town-it must have been indiscriminate-it could not be otherwise. 
They were, I am glad .to say, wise enough to avoid that criminal nct. But 
warships and aircraft and cannon orf' verv dangerous tool~ and n]] the equip-
ment of modern war does get stendil:\' more dangerous every year; and if men, 
because of some grievance. -some fnncieC! grirvance in Rome casps. or it may be-
a real grievance. nre to take th" lltw into tllrir own hands and thev have those 
tools in their hands, a verv RTSnt dan'!rr nor!; nrise not onlv of 1()!:s of life and: 
property but n11'10 because in th" ultin1ldp l'pF:Ort power does depenC! upon the use' 
d force. and those who command that fnrC'e mnv get power into tlieir o n anda~ 
I hope J have not talked too much on the subject, but it does seem t,o me to be 
of vitAl importttllce. 
I spoke of the fact that this is not a solitary n tan ~ and I must acknowledge-

the fact that· this danger is one which threatens us all ......... . 
Babu 'Ram ~~&11 Bind! (r.hota Nagpnr Division: Non-Muhammadan),: 

Sir, iR this a Rtatement of policy? 
111'. Prl8ldent: Order, order: it is his statement. 
lIr. P. JIieon: It is a danger wh:ch involves all the troops, becauRe we-

began, I am sorry to say, with indiscipline amOD~ the R. A. F. and that lecl' 
\0 indiscipline in the R. I. A. F. and that led to this. This last WAS much the 
most widespread and. it was much the worst. because it involved rioting Rnd 
violence and shops were looted. But we hope now that the men have returned to 
\mrk Awl will Mrrv nn: Rnd hp.(IRllAe t,his iF; A mattf<r of such immense sf'triOUF;nesl 
the policy of government will require very careful consideration, and they must-
undoubtedly consult in this matter the wisheR of the people, and I th'nk t,here 
is no doubt that th:s question will be laid before' the Defence Consultative-
Committee and discussed there. I think that-should be the first step that we 
take-to discuss the quest:on with them. Obviously there will also need t.o be' 
inquiries into factR and the Defence Consu!tat've o.I~lII~ ttee is obv'ous,ly not 
a body which could itself conduct such an inquiry. It seem.s to me t~att ere . 
will have to be two kinds of n r'e~ne purely seryice, minary .n ,~ ~~' 
there will need to be a number of them and also I think a ~:r  full and. ~par1~~1 
eonsideration of the whole queRtion of how this trouble arose and of the reasona· 
f,(,r the indiscipline. For that, I think t ~ll certainly be n~ e ar  to. O~ 1~ 
t ~. wbole of t ~. Government. I can o~~  give at t~e moment the views of. t~~
n;l1htar,y a t orl~le  ?n the subject Rnd. they Bre inclmed at present t.o. t.he ~~1 ' 
that With that mqUlry members of the legislature should be associated. 
N'0w. S:r, with re~ l' l to what is deScribed as victinlizati9ll I .aid : e ~1

~~at .• 1 shall ~. no assurance that punishment wo:uld not take pll;',ce' al';1jl t~~l  
18 at~ll ~ e poS:t19!l ~ ~ l.can Rav tbat t ~re wi),). ~e n9 mas, p n l ~ept:t  
'1\ere Will be no vlOtinucatlon. We a.l~ have to cons!d4H; tlte 'Yhole -~ 'veq-
a~~ l~. I gave o~ an.' In ~an e just no, 'of o~~ ~~ In.' W,h1Bb' ~~~~ . ~ , 
~  on the m~. ~  frf:,=OlpUB ro~,d  ~'  bis lot. on o~~ ~ ~tn~ t .~ on ~ 
o~er and I ~m S\1l'e ~~t is ~e. a.,~  wit}l the ma ~~t . "'.l'Jil,ej ~ .,.~:.,~t .
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. Petty Officers and Chief Petty Officers have kept out of the whole business and; 
t ~ have stood fast t ~ o t and; in Karachi in particuw. th:ey were very-
~l ~ l nde~d. ~o tl:~at those a t~ ~ lI:1"e mostly very young and 1 think m_ 

of 1jlem ~t e ~d BD;d ~re m. ~d and t ere ~re there wW be no maBl· 
pimishments but some one must a ~ misled them and I think it is essential 
t~~'  tliiit' person ~n be found ot' those .personE! cnn be found and ~  a ~ e 
can be brought home to them Go ern e~t ehould reserve to themselves the 
right'to punish such people with the object partly of preventing the spread of 
further acts 'of indiscipline and secondly to make the position clear for the 
future: But in selecting such people and in considering whether or not the 
charges wouid justify their being brought- to trial or punished. it will be necessary 
to consider the very electric atmosphere in wh'ch we are at present and certainly 

• as far as m'lit.ar,Y l1uthorities are concerned, I cart assure the House that the· 
greatest care will be taken to avoid anything which might lead to a general 
deter:oration of feeling. .' 

That is the policy as far as I can explain it at the moment. As I say i1; 
will requ:re further cons:deration and discussion both with the De!ence Consulta· 
tive Committee in the tir"t place awl possibly with others and later it will 
require confirmation by the Civil government as a whole. That, at any rate, 
is the line on wh:ch we are th:nk;ng and if we proceed to t,hia adjournment 
motion. I woul,d once more very seriously ask the House to consider the eftec. 
of such a motion, as is suggested. It implies censure of Government, in fact 
it means censure of Government, and it means that. those who have taken pari 
in this ind:scipline are not exactly condoned but made to feel that they may 
have been right in taking the course they did.' Well, Sir, there are channels 
by which any genuine grievance can be brought. to light and 1 do not think any 
one can say that these men could not have brought these matters to li.sht 
without tak:ng the act:on they have taken and I doth=nk that if the action of 
Government in this matter is condemned, it will be an encouragement to the 
armed forces to resort to these kinds of measures whenever they feel th.t thei' 
have any grievance. And however well looked after an organisation may be; 
it is almost imposs:ble to have any body of men who cannot th:nk of lOme 
grievance. I now ask the Hous(! to consider very carefully indeed what effec. 
that mi&ht have on the future, particularly at this very diffiQult time. My 
friends on the other side, I expect, will form the Government of the future and' 
they w;ll have to ma:ntain these forces and I do hope that they will do nothinr 
which might lower their efficiency and their discipline-at this juncture. " 

1Ir. President: We shall now take up the adjournment motion and shall: 
carry it on till 12 minutes to 6 P.M. 

~ ~ DO~ J,t •• m_: Why not till 6? 
Kl'. P.reIident: That is not necessary under the rules . 
•• "abl:ada Ltaquat All ~,: I would like to a,sk om~ question. M"y J 

do it· now orin the course o t ~ debate? 
~. ~ea.~,: The O~lo ra le Membe.1:" can do it in the course of the debate. 
~. Abclur BMmUl 8ldcUql (Calcutta and Suburbs: Muhammadan Urban):. 

Why not wait for 12 minutes, S:r. '.;" 
111". President: Mr. Asa! Ali. 

~O lO  FOa ADJOUl\N¥ENT 
SITUA'rlON re STRIKE AT BOMBAY AND KABAcnI BY R. I. N. RATINGS. 

_. K. AlIt Ali (1;>elhi: Geoeral): i move' ':' ' 
"": . • .... t. . . ' ~~'. • ,,' .: • ! . ,', 

l a~ t,bt; '.A .. ~~11 ~ D~~ adJo .~,  , 
This ie. to d ~ tb.e grave a t a~ that has arisen in respect of the IndiaD 

Np,V1 .. ~pet n . pr~~l  t1le whole of. it, as a reault of, ~dl nl by ..... 
bDmecli8te authorities OD~. ' 
,_. II ".. . . '. .. 
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LMr. M. Asaf Ali) 
. .1 was hoping, lSIr, that aft,er the statement which the Honourable War 

-:Secretary had promised us there would be no necess:ty for me t!O ask the House 
to adjourn to consider the question which I had proposed yesterday but; I res.ret 
to say that I have not found in the statement made today anything wh1ch 
may justify my not moving this Mdjoumment motion. lie has certainly given 

'.us 8Om,e facts and figures wh;ch we had already gathered from the newspapers. 
He has also indICated the course of action wh.ell the ~o emment propose to 
.take and 1 am glad that in so far as the ~ernment have agreed to refer this 
question to the lJeieuce (Jollsultati\,tl Committee, ~t least one point which had 
-been urged hilS b€on accepted. The other steps which the GovernmclJu 
propvse to tako will naturally have- to be considered both by the Defeuce 
Consultative Committee and' tim War Department, but these ate mutters foi.· • 
the future. 1 am concerned with ~e conduct of the immediate-authorities who 
were concerned in the case and whose mishandling has resulted in the very 
graVtl MDd ser_ous situatIon to l ~  the tlonourable War J:)ecretary Wall 
referring. 1t ill the begmniug, tiir, of the trouble tha!; 1 am concerned with. 
it lI110ws how utterly lllma lDat~ e, how utttlrly lDtltlicient, how absolutely 
ignorant of the feeLngs of t11e11" men were the omcers who did not take notIce 
·of the grievances w111ch were Within their knowledge for months together, 
}lerha}ls, 1 tihould say for years together. It IS the lndian navy that loney are 
l,low deaimg wltll. us wstory, as all of us know, is a very britlf one. 'l'ws 
J.D.dlu.n uavy ;s I:>tlll lD its iD":u.DCy. About SIX years ago, there were only 
about SIX, 01' pernaps twelve SlOOPS. tilDce thtm, It has grown to its present 
pr0.1l0n.uus, l..J l' l~ LUt: lust IH'e ,yeurs, L,le .. ~ uOYS Ol LUt: uuvy, W110 COWtl IrODl 
respectable faullhes, who are educated, who are young, (and 1 am prepared to 
say that they may also be eXCitable), have gone tbrough the stress 01 war, and 
.in thetie tiVtl years, they have seen serv;ce, not merelY In the' .t:say 01 ,ljengal 
and the lnulMD Ucean, out some of them, have seen service beyoud the ,!Sues 
,canal. Perhll}ls "he War ,t e re~r  w.11, remember that on one occasion, when 
landing was tak.ng p.ace in .~I , at a very critical time, it was this navy 
~at helved them Ul that lauding. .t)ir, these boys have seen service everywhere. 
1 notice a flicker 01 bUlIie ou Lhe taoe 01 OIle of the Members on the I . . .' . 

'l't'tlasury .tiellclles. l.1tl UUIY be wonuerlug llU" a <:Ol)grcsI>ulUu !i:! 1UIKH.g (II t e ~ 

.boys taking part in the ",{ar,and of their dischargiIig their dutlCI:> llot lUerdy to 

.tbeir own s8tll:!iaction but to the pride of ,Mr. Attie and others and ,! am talking 
about them-yes, 1 am.talking about them, 1 am quite as proud of these boys 
.as I am of my army, and of my air force as anybody can be. Whatevt:r may 
have been our attitude towards the war, it hus nothmg to do with what these 
boys have done and whut these boys are entitled to ou account of t·h€ir achieve· 
ment in the past, That attitude wail on political grounds. What I am saying 
now is obviously the approach of those who are not looking at the war, but who 
are looking at the ~e lt  of the war. The entire mind of these boys has been 
-eonditioned during these years of very grave appe~ n , 'I.'hey have compared 
thingil not merely here, but elsewhere, they have worked side by side witb the 
Britishers and with others. They have seen the difference, difference of pay, 
and conditions of ile rvice , difference of amenities allowed to the orie and the 
..other, and the behaviour of the one towards the other, This trouble has been 
brewing for a very long time. It is not a question of a sudden flare up. The 
sudden flare up most probably came afkr what I would call a very trifling 
'incident in the life of a navy, But the real trouble had been. brewing for some 
-time and it is the neglect of ~ at fact which I am now condemning. This 
trouble would never have arisen if the authorities had known the feelings of the 
. boys, had known what was passing in their minds, had knoWn. what exactly it 
was that they were expecting. All the time they were bearing about freedom. 
about national self-respect about nationa) dignity, about freedom of the people 

..m the whole world, and today they find that in their own country, after it hal 
~ said by Mr., Attle and many others that they are proud of this navy for' au 
*hat the Indian navy haa done, sman 8S it mlU' be after all this, theyf\ridfll.ett' 



MOTION FOR ADJOURNMENT 1407 
'VEry Commanding officer, King, goes aud calls them llumes, which I am /\Sham-
t.d to repeat here. ;He treats them in a manner which even others who may 
not have been so well trained fer fighting may have' resentE:d and may have 
retaliated, but perhaps with greater violence than these people did. J do not 
wish to stress that point. But still here are facts, you canllot run Ilway from 
them. As, for their grievances, they are what would be cOnl!idered legitimate 
anywhere. I am not taiking of th(: political demands that they put forward. 
The political demands may have b€en brought up, as you know, in the suess of 
circumstancpg. '1'hey may have ,mid to themselves "Here we must appeal to 
the whole of our country, to every Party, every person concerned, we, the sons 
<If the soil, we are appealing to our leaders, to our nation and to our people':. 
That is a point to be looked at in its proper context. I am not going to deal 
with thdr grievances here and now, whatever they may be. But I must point 
out one thing that in spite of the fact t a~, they felt this discrimination and 
this treatment by their fellow subjects of 'the so called Commonwealth and 
Empire-treatment by their fellow suhjects or fellow offiCErS. After having 
experienced the air of superiority put on hy their fellow Rubjects, these boys 
took up that attitude. I think we ought to look at t.he whole affair in the spirit 
which it deserves. I need not say anything further for the simple rP.ason tha! 
I am as fully conscious of the gravity of the situation UR anybodyelse may be. 
I tbink I am fully CBpable of pouring vials of wrath over the hends over th€re 
on tht' treasury benches, I can wither t,hem with the fire of criticism and all the 
rest of it, I am tully capable of drawing upon 1\ kind of vocubulary whieh is fairly 
fami1iar in this House. But the only I>ubiect, in respect of which I wish always 
to avoid it is the subject of the army. I am as conscious of it itS nnybodyels., 
that the army is to be kept right aWRy from party politics. I have said it before' 
and I repeat it again, I do not want a single man in the army who is not 
patriotic, I want them to be fully patriotic, but I also want them to be 
impartially patriotio. They must serve their country, they must serve their 
people, they must fight for the freedom of their country, whenever and wherever 
it may be possible and so long as they are animated with these feelings, I respect 
them. I honour them and as I said yesterday, the entire country will back them to 
the last man if they fight for national self respect. If it is prov.ed that it is national 

indignity which they are feeling, I say-all honour to them. But if in 
, p.M'. their excitement they have gone beyond proper limits, the whole 

matter has to be considered calmly, quietly, in a place where we can give our 
~ , where we can hear the War Department's views, and where we can 

advise the War Department to take the proper steps and not steps which may 
make a bad situation worse. Sir, not merely this coulltry but the whole world 
tOday is in an explosive mood-let us not forget that. It is not this counf'ry 
alone which is, in that explosive condition but the whole world is in that state; 
that is as evident to me as anything can ever possibly be to anyone. I lee it 
as clearly as I see the daylight. The War SEcretary referred to stril[es and the 
danger of strikes. I am fully conscious of the danger of strikes in the army. 
But, pray, who started it, and who taught this lesson? Was it thel1e boys who 
,tarted it? It was the American army which started it; it was followed up by 
the B.A.F. which gave the cue to the R.I.A.F. and then it was followed up by 
the .~. . It is a chain of incidents that started elsewhere, and therefore to 
blame these boys alone would, to my mind, be rather out of proportion. It is 
true that other things have happened-most regrettable things-things which 
no one regrets more thau I do. But at the same time do not lay the lalll~ at 
the wrong door. I once again say that I wish to exercise as much restraint aa 
possible, although it is extremely difficult. in the circumstances to exercise res-, 
:6raint. But my restraint is due to the fact that I realise that today India's ship 
it nearing the shore,-..I am using a simile which was used by Sard8l' Patel ,In 
another place. ' It 1s nearing the shore, we 81'e facing great dange,r, the ship 
has to be piloted carefully out of the shoals alid rocks which lie ahead. It must 
ee piloted as tactfully, 88 carefully and aa cautiously as possible to the shore; 
.d it Is for that reasOD that I do not wish to say anything which may in an,. 
wa1 Contribute to tIu, deterioration of the situation. 
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JIr. PreBldellt: The Honourable Member's time is up . 
•• • , ~ A11: Sir, all! can say is this that not one word has been heard 

in justificatioh: of the conduct of the immediate authorities whom I am cdli-' 
de~ D.  boY this motion. -

~ P.Telldellt.: Motion moved: 
"That, t.he A88embly do now adjourn." 
JIr. Abdur Rahman Siddiqi (Calcutta, and Suburbs: Muhammadan Urban): 

~r. President, Sir, it is difficult to speak with restraint on this subject, for the 
reason that I am convinced that if the immediate officers in charge in Bombay, 
Karachi and ot.her seaports and those at the top, wherever they were, either on 
the Flagship-or at the Naval HEadquarters, had been careful and' tactful, 
things could have been stopped and we would have avoided the difficulties facing 
us. The Honourable the War Secretary used the words "electric atrnosph(re". 
That is so, Sir. But may I point out to him that. there it! another aspect to the 
problem for which that good German word" Zeitgeil't" (spirit of the age) would, 
explain my, meaning better? These officers, either of the army or the air force, 
but particularly of the Royal Indian Navy, immediately after the cessation of 
hostilities went back into the spirit of the pre-war days when it was considered, 
a legitimate privilege to treat the Indian sfction of the forces unkindly anil 
disrespectfully. The basis of the whole tro\1ble is discriminntion. If I started 
giving examples-and they are alor~m  time would be fiuishld. But it is 
surprising to note here today- that the War Secretary has not 'said one 'Word 
about the treatment given to tlle Indian ratings, although in the broadcast and 
the. official communiques we are told that their grievances had not been brought 
to the notice of the officers and men At the top. The o·,lv answer that I can 
give to this is that the men in charge in the War Departml'nt. and especially ~. 
its Naval Section, belong to the company of opium-raters. They should have. 
known and should have stopped in time t.het,rouble that has amen. It is no 
use appointing committees after the event. They admit that these boys were 
heroes of the war. The Prime Minist.er of Great Britain also has Raid thAt. 
They admit they are young, the:v admit that they hnve seen things which they, 
would not have seen in .their villages; and yet WRR it. not possible for them to 
realise that these boys also POllsf8sed a senRe of honour and s senRe of dignity, 
and above all they possessed a soul? To kick a man is perhaps eaf:Y. but to 
kick his 'SOul is damnable. The language used for these Indian ratillgs was, 
to sa:v the least of it, ungentlemnnl.v_ I would have liked the War e l'e~' ', 
to tell us that the man who used that language had all his teeth brolcen, in the 
sense that he had been kickf'd out of the nltvv for ~ n  language to the ero~ 
of a war which waR not mine but !:omphodv else's. The language used for 
these heroes. to 'F:o.y the lrll.Rt. waR gutte,T llln~n., e. 

'!'be BOI1OJIlAble Sir Zdw.ud BeJ:Ithall (Leadpr of the House): Sir, hat! it 
been proved that t.hi8' lanQ'lIaQ'e WAS in fnct 118eil? ' 

SevenJ. Honourable Members: It has not been denied. 
Ill. Abclur RabmU'l Siddiqi: I would have been glad if ~ e H;onoul'lilile 

ea~r of the House or any of his colleagues on Go¥ernment benches had got uP 
and said that the published rfport is not correct, If it is not. correct, the oSio8t:· 
isab80lved; but. if it is correct, what have they done? We have been toll 
that, there ~ a dUlerence. between a civil. strike and a military strike, which ia. 
a~d techDlCally a nJ'!.tmy. ~ agree, Sir, that tl1e ~ n al ienguage ill. 

mutwy. but I should Ilke to know what was done to stop this mutiny. Dii 
the people ut the top or in Bombay, Karachi and elsewhere move'their tiUh': 

D.&~r to avoid this m t n~ before it bEgan, I agree with evet:y word of fIb;t, 
~'da l  the on~ r le the. 'yY ar ~ r~ta.r  h!lB prea e~ us re a~d. n  the eli ... ; e¥ be,tweelf CIvil and m Ilta~  a1la1l'8. Slr. I conSIder tJ9a. our' boys, foe-
w,hdm he USEd the words exclted and misled' were excited ihd mialed; the;;: 
ehould not have done what they did; they should not have acted as they dMll 
Bo.·may I ask the Honourable the War Secretary or the, folli: . on- whose· b'e1aaJf: 
he 'fa .peaking here today, who provoked them to it? These bo,s whO bobJii 

, . .~ 



MOTION FOR AD.JOUBN)(BNT 14 ~ 

do their duty in the war, did not. go ~ad .0.11 at once o er ' ~t  why .did t ~  
'Cbmtnit the acts to which . exception 18 belllg ta ~n whether, m Bombay or 1ll 
KaNchi. Mr. President, these boys have behaved as any group of ~ n  l.~n 
would have done and our boys had a greater j,ustification to behave as they did. 
than Ulen of the American and the British forces because here d~  being 
members of the force and having rendered meritorious war service. they have 
received, instead of rewards, instead of kindne6s, Wlkindness and kicks. 

Sir, the statemellt, or the arguments, or whatever name we give to tho 
speech delivered by the ono r~ le the War e re~r , a~ halting. and ~al 
hearted. It created the impresslon on me that he hlIDSelf did not qUite believe 
in' what he was being asked to say. He went a stet> forward and a ~ tha. 
these poor misled boys were bEing egged on to. do what they had done by' people 
who were taking advantage of their youth. ~t m,ay be so, but I spould like 
to know what the Army Department or its sister depart~e~t, . ~alled t eI ~~e 
Department., have done to find out the people who are UlstIgutmg, en o r~  

and misleading these boys. They sit silent and then when trouble comes we are 
told that a committee will go into it. We are promised. 1I thQusand and onlt 
things which usually never happen and action is nEver. taken upon the recom-
mendations made. Whenever, Sir, as I have said before, a thing has to be 
shelved, send it to a committee. The military are expH·tprl to take action 
immediately wherever there is anything wrong and yet they have taken no 
action eXCEpt to arrest these bOYiI, to stop their food and to stop their water, 
until, as the Prime Minister of Greut Britain said. yesterday. they Rllrrendpred 
unconditiopally. Unconditional surrender in other parts of the world hal 
aggravated hllman misery and if these people stand on their false prestig,e, if 
these people do not realize that India has undergone a change, that the worm 
too has turned, I am sure things will become worse and worse. We are out for 
a new order and a new world uud unless and until these people have decided 
to adopt the fundamental principles of the spirit of the age, we are going to 
pass through a long' period of trouble. I remember, Sir, in the Bengal Assembly 
when Mr. FazJIII Hnq, was rllling us with Mahasabha Assistants. the leader of 
the European Group in one of his sp<'cches got ·up and said, "Govern or ge. 
out". May I also tell the Honourable Members to my left "Gov.em or get out", 
Rnd the government that is in my mind is govemment in the interest of Indians . 
. Your age has finished; a new age h8s dawned, and unless they go with the 
'.tlpirit of the age, J see trouble, J Ree misery for my own ('ountrymm !lS well al 
for those who would like to crush them. 
Sardar 1IaDg&l Singh (East Punjab: Sikh): I have listened to the speechel 

of both the Honourable the War Secretary and the Deputy Leader of the 
Congress Party. After hearing them I have no hesitation in, supporting the 
Ip.otion that is now before the House. Honourable the War Secretary hal 
~l ed of discipline and indiscipline and talkEd of various other things, but he 
~a  not said a word in defence of the cond\Jct of the immediate officers who are 
the subject of condenmation by this motion. The country should be thankful 
to the effqrt& of Sardar Vallabhbhai Patel on whose advice the country have beell 
apa~d widespread bloodshed, but I would like to warn the Government of India 
~ att e  should not feel complacent about it; the Government of India should 
Dot think that, the trouble is Dnally over. I warn the Government to under-
Jtand the background of this trouble. This trOUble in all these places is due to 
eoritinued racial discrimination which is practised throughout the War Depart-
ment. All those gentlemen ~o have any practical expErience of the War 
Department, in the Navy, the Air Force, or the Army, will benr me out that a\ 
every step you meet with the most atrocious racial discrimination hI the a.dminis-
tration of the defence forces. J therefore would like to ask the War Secretar: to 
.e a~e this question very carefully and remove this racial discrimination from 
the ~am n trat on of the Defence Department. The leader of the strike al 
~o~ Q  has clelU'ly said that for months past they have been l"eQuestinfif the 
... ~Or t~~B to listen to t ~m but the l er'a~ military o1Bcer thinka that the 
Indian all'lIlen, sailor, or soldier. is a mercenary and lie fi always st his beck ond 
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[Bardur Mangal t:iiugh] 
call. He dOt; s not understand or realize that -he. is' a citizeu in uniform. He. 
lacks that feeling and therefore there is this trouble .. These educated young. 
boys, they have seen actual warfare and in actual warfare they have altlo seen 
that they are equally fighting and they can do every job equally as well as the 
British soldier and the officer. But in the matter of treatment, they are getting 
very unequal treatment. It is here that the shoe pinches. It is a protest 
against this continued practice of racial discrimination in this Department. I 
would request thl Honourable the War Secretary to examine this question and 
keep that in mind. 
About the couducL oj' the immediate officers, the strikers ()ompJuin tliaL 

COllull8uder King misuehaved. They were dissatisfied with his conduct and 
they did not usk for any Indian officer. 'fhlY said that their previous Com-
mander should be sent back. The authorities did take some action after· that 
and after sollie time Vice-Admiral Godfrey went there and he again used langu-
age which should not have been used. I:le talked on the, air using bullying 
language and he went so far as to say that he would not hesitate to destroy the 
whole Indian Navy, as if the Navy belonged to him personally or belonged to his· 
grandfather I This Indian Navy has been built up by the toil and money of the 
taxpayers of this country and 110 COJnmander-in-Chief, no Admiral has the right 
to get up and say that he will dt'stroy this Navy. I expect the War Secretary 
-to get up in reply to this debate and dissociate his Department completely from 
the broadcast of Vice-Admiral Godfrey and it was due to this bullying broadcast 
that yesterday's bloodshed took place otherwise things would have, improved. 
I do reaIisp. that probably His Excellency the Commander-in-Chief saw the 
mistake and removed him from command and put General Lockhart there in 
command of the situation. But that will not do.' I want the War e ~tar  

to get up in this House and publicly  and unambiguouRly dissociate the Govern-
ment of India from that broadcast so that in a similar situation in fufure no-
other officer will behave like that. 
I 8m glad, Sir, that the .1Ionourable the War Secretary hilS assured the 

House that there will be no victimization so far as Bombay 01' Karachi naval 
ratings' strike is concerned. I am also glad that he has given the assurance 
thattherc will be no mass punishment. But there is one point on which I 
would like the Honourable the War Secretary to make quite clear that n() 
punishment would be given even to individuals before the matter is taken up by 
the Defence Consultative Committee. On this point he was not, olear, or at 
least I did not understand him to make that point clear that no case would be 
tnken lip individually before this matter is brought before the Dcfcuoe COllsul-
tative Committee. He did Bay that there would be a public enquiry into the 
whole affair and in that enquiry the M( mbors of the Central Legislature would 
be associated. So far so good, But I would like the Government of India to 
rev.iew the whole question of the reorganisation of the Indian Army because it 
is inherent in the composition and organisation of the Indian Army that racial 
discrimination is always kept there. The very composition of the units is basecl 
on mistrust. In every regiment there are sections, there are companies of 
different racial sections. The Honourable the War Secretary shakes his head, 
but I would like to assure him-give me any unit, any regiment .  .  . 

JIr. P. Muon (Government of India: Nominated Official): 11th Sikhs 18th 
Garhwal Rifles, 17th Dogms .  .  . . .  ' 

JIr. Pr88!d8nt: O~der. order. I om afraid the Honourable Member is floing 
much more mto details than he should on this occasion. That is a wider question 
which we need· not touch here. 

Bardar ._pI Singh: I was making a point that the whole trouble waR due 
10 racial discnmination which was beinJ!' maintain lid on this subject. Unless 
that goes I can assure th.e House this trouble. win not be over. Those' day. 
are gon.e when th.e. 1)eop]eln the old a.nny'knew only to sal1lte and. notbirijf'tilre. 
But· DenI· thepollition IS ehanpd. Educated people r~ gOing 'there. They lire 
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takilJti an active interest in the politics of t·he country, 'fhereiore you cannot 
delll willh them as jf they are lDachines. They are human beings Imd ~e. 

human factor should be taken intO consideration. If I know that in my oouuwy 
1 am being discriminat,ed ugainst a ore ~,'ller, I think such a Government which 
maintains such discrimination has no, clainl Oll my allegiance. 1 will have the' 
right to revolt against such u Gov(:rnment. He is talking of discipline and in-
discipline in thll army! If any Government  has any right to claim my allegianc.i 
aud discipliuCJ in the amlY that GOVl'l1IDlent should inspire confidence, tha,t 
Goveruull'ltt !;hould st.and for my rights. If I am ill-treated and if I urn dis-
crimi nutctl against in my own country I I have every right to rebel against that 
Government. I 't ~l'e re FHlbmit that wh€ll the enquiry is ordered into ,~ 
strikes of the naval ratIngs of Bombay, the whole question should he taken up 
and re-examined so that such n trouble mRy not recur. 
Sir, I support the motion. . 

Jlr. JI. R. JI&lam (Bombay City: Non-Muhammadan Urbtm): The a ~ 

ground to my remarks this afternoon is a statement, T was glad to see as I came' 
into the House, by MuulunQ Abul Kalam Azad, the President of the Congress, 
that he had the Commander-in-Chiefs authority to Rasure all pel'SOllS c'lncemea 
that there would be no victimization or vindictive action taken and that aU 
legitimate grievances would be sympathetically examined and redressed. It is 
thia which makes me resolve to exercise the same self-restraint that has beeD-
exercised by previous speakers this afternoon. 

The first point that I would like to make is about the grievances of these 
men, J am sorry to say that the Government of India have misinformE'd the 
British Prime Minister 8S to the position because, according to a press report, 
Mr. Attlee said in the Commons that these grievances ha.d not been previousl, 
presented. That., Sir. if> not, true. I shall make this statement,-that in th'e 
past few months Naval Headquarters in Delhi have from time to time re<.'eived' 
reports anrl complaints in regard to pay, food, clothing allowances, and leave and' 
travel facilities given to ratings in my city of Bombay. The statement that 
has been issued by the Central Strike Committee of the strikers says this: 
"We have all of UB been in the Indian Navy for aeveral yearl. During this time we haTe 

been Ddl'r o n~ untold hardships, low pay, bad food and the mOlt outrageoul racial dia-
crimination. With the end of the war 'the problem of demobilization and reaettlement h ... 
come face to face for thousancla of us. We have at innumerable times made repreaentatiOil' 
to the authorities for the redre .. of OUr grievances, par'ticularly against. racial discrimination 
and for equality of treatment, a demand which every self· respecting Indian patriot will 
completely support, but the authorities never listened to it. Thel'!!fore, following the 
ell:amplo of our brothers in the Rayal Air Force. we decided to go on strike and for the lut 
five <1avl!I we have been on a peaceful. disciplined and organised strike." 
That was the issue some two days ago. The grievances which have been. 

simmering for a long time have now blown up as a result of the offensive ~

haviour of Commander King and the arrest of two of the naval ratings' comrades.. 
Then there is the ill-treatment of the ratings generally, the insulting attitude ot, 
Commander King. Where are then the subjects of food, of clothes, of leave and 
liravelling facilities and the invidious discrimination made between those who 
are to be demobilised-the people of this country and those who are British. 
And there are the very ambitious, almost utopian plans of resettlement training 
for British personnel that are in force in our country. I do not know if they 
are at our expense, I am open to correction there. But in this country there 
are ambitious, comprehensive plans of resettlement training for British personnel, 
while the plans for resettlement of our own ratings are still on paper. 
Anotht r major cause of these disturbances is the feeling of ill.Flecurity among 

the ratings. When the war neared its end in September, 1945, there were 
8000 officers and 28,000 ratings in the Royal Indian Navy. After that, tbree 
p~t ar plans have been made, I understand. Here again, my Honourable 
friend oppositE' will correct me if I am wrong. I can only give third hand' 
-infonnation, unlike him. ~ understand that the first postwar statement said 
that 900 officers and 9,500 ratings were to be demobilised, leaving a force of 
18,500. ~e nd plan replaced this plan and, according to that only, 18,000-
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men 'Were to be reta n~d. And t ~ t r~ plan, the pr~~ent J?lall, ~p la~~  ~r 
-Gal,. 11,000 to be retf.med. 'The result 1S that a feelIng of hesh lDsecur1ty 18 
..createdeach'time, in the minds of these men and, since demob1lisation has been 
proceeding 'slowly and arbitrarily, they feel that whatever few civilian jobs may 
be gomg 'will all be exhaullited by the time they are released from their o~ t

ments. The fact that the small number of 11,000 is to be retained is most dil-
trening, particularly in view of the fact that three cruisers have been taken 
·over by the ;Royal Indian Navy from the British Navy. 
Another factor that makes for irritation is that, while on the one hand 

nd ~a  of Indian Officers and thousands of Indial1 ratings ~re to be, demobilised, 
three hundred British Royal Navy officers are being transfp.rred to our establish· 
ment. These are some of the very. specific grievances of which Naval Head-
-quarters have been aware for a long time. ' , 
The trouble," Sir, is that according to naval law you must either take things 

,lying down or ask for redress individually, because I am told that any combined 
representation is unlawful in the Navy. Every man must be 'for himself and 
will be dealt with as an individual. That makes it extremely difficult for the 
,peaceful redress of grievances to take place and men who are frustrated a,?-d 
whose grievances are unredressed are driven by the conduct that Commander 
King indulged in to take the extl'Clne step. The Time8 of IndilL, which nobody 
will accuse of being aD irresponsible paper, has this to say about the blunders of 
the Government of India today: , 
"On, the face of it., these performancea have ~ far from creditaple to rJl concemed. 

In principle, reson to lueb methodl by military perlOnnel ia inexcusable: in practice ,ita 
.ery OCCUJTence and in .orne' reaped.. the groundl for dispute reflect deplorably on the dia-
~, pl no and command of the unita and forclI concerned. Diacipline &Ild command, be it. 
DOted, are no mere mat.ter of  rigid obedieuce or enforcement. of authorit.y; they equau, 
ClODlprehend close undel'lltanding between officer. &Ild JIlI!U-the constant (oncem of the 
'former for the reasonable intereste and comfort of 'the latter." 
The motion today is to censure the naval authorities for failing to ensure this 

close· understanding between officers anrl men and for their lack of concern for 
their interests and their comfort, which was their duty. 
'These naval incidents have led to R situation in the city which I have the 

honour to represent here, which must cause concern to everyone of us. Accord-
ing to newspaper reports, 98 people have been  killed and 496 people have been 
i,ttjured and admitted to hospital. These figures nre not generalisations. They 
'are the addition made of figures m t~ed by about four or five hospitals in 
Bombay. If they were challenged, I would have no hesitation in reading them. 
My Honourable friend said that it was necessary that the two points of view 

and t,he gulf that separates them Rhould be understood and explained and I shall 
make bold, in the same spirit in which ht> has done it, to try and asle him to 
.."xamine this question. Why is it that these persons, whom he has chosen to 
'eall 'Mutineers', have the unanimous support of the citizens of Bombay? It is 
on record that the Bombay M\micipal  Corporation adjourned as a mark of 
sympathy with the naval strikers. It is on record that the Bombay Provincial 
Congress Committee has passed a resolution sympathising with their grievances. 
It is on record that the Royal Indian Air Force in Bombay are also on strike in 
sympathy, and the students and workers have also come away from their normal 
avocations. Things may happen which we do not like, but why is it that the 
average Indian has reacted in the way he has done and expressed his sympathy 
for the cause of these men? I make bold to say that the difierence is not 
between the military and civil discipline. Our on ep~ on of discipline i, 
different because the contrast is between Indian ana British conceptions. Thall 
B e~a e we do not accept bhe moral basis of your authority. Your law is, no. 
,law to us, because it has not got the sanction of, the people of this country 
,behind it; and that is why whe;n your m 1 ~ar  or civillBw is brdken, everyone 
',of Us instinctively reacts ' t~' B~pat  ~or the, r~ e1. Jpo~er, ~ dB, .tQ COtp,8 
:aown. to f,und.amentals, t e~al ~ Be of t ~ mutizly is ~ existence of ~~t  
t'ule If thiS country. We have got to get iiown to bed-rock. It fa not a matter 
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'Of food or clothing. The fa,ct remains that, 80 long as there is alien rule exiHt-
ing in this Ol1nt~ , .VOU Ciillllot get that discipline. that loyalty to the navy and to 
its flag. And what flag? The Union .Tack! I can imagine the irritation it 
:must be every day to any average Indiall boy to have to hoist I:l foreign flog. 
Until their own flag comes, that loyalty which my Honourable friend expeets 
will never be forthcoming. 

Sir, my Honourable friend will say "Oh, we want to go". I can then only 
-say: "You have lingered too long. You have lingered so long that you are 
,bringing our edifice down in ruins. You have given reign to every disruptive 
tendency in this country, disruptive of our nationalism. Who are the people 
-who called out the Bombay workers in defiance of the Bombay Provincial 
-Congress Committee? It is the Communist Party, your wartime allies, whom 
,:you fostered, whom you gave every facility, because you wanted to disrupt, our 
nationalism during the period of the war. Now that you have fallen out with 
-their principals in ;M;oscow, they have turned against you. That is why  I make 
an appeal to you to go while there is still an army, a navy and an air force in 
·this country intact. A.nd so the sooner you go, the better for this country." 
Now I want you to understand the situation. Unconditional surrender was 

·demanded according to Mr. Churchill, of only ~ o bitter enemies-Hitler and 
·Tojo. And now to these two, the Government of India have added a third, our 
-own naval bOYR. These are not enemies. The flag they fly is not the Jolly 
Roger. It is the trico]our of the Congress and the flag of the Muslim League. 
'These are the flags of the people of this country. They are not the flags of 
pirates or of irresponsible people. And if our boys in their teens do go off the 
·deep end and indulge in unwise actions, I will not call them mutineers. ~  

'were only unwise, but their motive was to assert their self-respect. If the8(J 
boys indulged in unwise actions, Vice-Admiral Godfrey also indulged in actioDH 
that smack of extreme irresponsibility. My Honourable friend has tried to 
-explain away the Vice-Admiral's broadcast. Let me read the words again to 
rrefresh his memory. He did refer to the physical destruction of the Royal 
Indian Navy. These are his word&.: 
"To contiDue the Itrutrgle ia the height of folly, when you take into aocoun"t the o~ 

whelming forcea at the dllpoaal of the Government at thia time and which will ·be ued fAt 
1IIe utJnoet, even if it melllll the destruction of 'the navy of which we have been 80 proud." 

What can it mean except the destruction of the ships, which make up tne 
'Davy? I make bold to say that a Vice-Admiral who talks in this language far 
~ eed  in irresponsibility anything our boys have done. 

Well, Sir, we have been told that the situation is under control and t.hat 
prestige has been preserved. It has been preserved no doubt with the CO-Opel'B-
tion of men like Sardar Vallabhbhai Patel in Bombay and )lr.Gazdar in Karachi. 
It has been preserved due to our national leaders of a11 parties endorsing the cI&n 
·of the authorities. But I wonder whether this is the kind of victory worth 
'baving? It ill reported that when the ratings who had surrendered landed at t·he 
pier in Bombay, large crowds applauded the ratings. They are the moral 
victors of the struggle-the men who surrendered. Sir; in view of the assurance 
that has been given by the Commander-in-Chief that nothing will be done furthp,r 
which will exacerbate the situation, I wish only to reinind the opposite side 
·of the words of Abraham Lincoln that "Nothing is ever settled that is not 
settled right", and I hope, Sir, now that the lesson has been learnt, it will result 
in the redress of t,he legitimate grievances of these men and ~ recognition of -
their patriotism Rnd of the self-respect that they have preserved for this country. 

Mr. P. J. GrlfBths (Assam: European): Yesterday, when this House discussed 
the advisability of sitting today, I expressed doubts as to the wisdom of a debate 
. on t,his particular issue at this juncture. It was my fear that a fu]J Rnd frank 
exyression of opinion, t o~t which a debate of this kind would be meaningless. 
mIght well make t,he sItuatIon WOrRe rather than better. Since however the 
H?use de~ ded otherwise, I cannot let these doubts deter me ro~ saying ~rta n 
::thmgs whIch may be unpalatable to some of the Honoura.ble M:embers in thi5 
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Honse. I propose to begin by Raying somethiug whicb will probably be 'all-
palatable to the Front Benches. Perhaps I Rhould make it clear to begin with 
that what I am now saying is a pnrely personal view. That view is that on an 
-occasion of this kind, when we Ilre discussing an jRsue of first cla!!R importance 
;connect,ed with the Forces of the Crown, the Will' Member i<\hould ll t~' heen 
ir. ;his HOllse to detl!, with the tll:'bat... This is lIot tllf' first o<'l':tllion durillg ihe 
:pre t~llt Hes"ioll when 1I11ittt;'rs of l ~t. imporhllwe rellitillg ifi the' Defelwe FOI'I:I:;'s 
of tJw Crown have been di!>cIIssed and on nOlle of tho"e ol'elisions -has tIJEI War 
Member eOll~ dert'd it lI ' ~e r:  to be preseut. I recogllUle his reluctlillce, in 
his capacit,y as Commflndl'r-in-Chitif, to be embroiled in these dispute!'}, hut he 
:is also War Member nnd this House is entitlf·d to expect that when a first-class 
-debate is about to tal[t, plane the Member in <'harge should be here to deal with 
it. In saying that T mlRt no reilection lIpon the Wllr Secretary, Mr. MB !'Ion , 
whose lucidit.y of e po~ t on and Rineerity 'and eOllmge in handling these 1Ilatters, 
I p:reatly admire. 
I turn now to the more nirect, issues concemed. It set'mR to me that there 

-llre four separllte mntterH to be cOllsidel·ed. Fir;;;tly, we hnve to 1II1lk!:' an H('('llrate 
estimat-e Ofwoot hll!,; rf'ully happened; then we have t.o IlRk why it has happened; 
from that we hnve to go on to consider itH probable effects; and finally we need 
to addrellR ol1rRelvt:'f-l to the actiol1 now to be. t,a).en. Let me take the firRt: what 
has llppen~ t  Here it seems to me of the utmost importance Ilf'ither to 
exaggerate nor to minimise but to try to form ft just judgment of E'xaetl:,", what 
has tnken pillee. T donnt wsut t,o use harsh words, but there is no othe-r word 
by which to deRcrihe what has taken place than that word which my friends 
dill1ike so much-the worn 'mutiny'. Mutiny not in a technical sense, hut 
mutiny in 1I rl-'ul .. full IIJ1rl practicnl '(lnse. Ships were ReizE'd; sh{lll!, wel'e pre-
pared for fil'illg: ,;hots Wl're fired. "That eIRe mllRt ROldierR or Railol's do tn WHYIE' 
llndE'T the:·cAteg'or.v of 'mutineers'? 

p~t. : I.'~. Ranga ((flllltur rllm ""\enore:, Non-Muhammadan Prhnn): 'Vh:v 
'Rbould:the)' lI t~1 YOII go Ollt firRt,. 

][t. PiealdllDt: Order. order. :,. " 

IIr. P. I. Griftltha: T l'en1iRI-' that, T ileclnre thf'se action!': to be mutiny. My 
:nrgumentR l1'I ~' fnll on dE'at Rnd unresponRive' earR. . 

Prof. N. G. Ranga: Your henrtR are Ilead. 

lIr. Preatdent: Ol'clt'l'. order. 

Mr. P. I. Grillltbs: L(" 1IIl-' therefore just read from a paper which -is edited 
11,\' 1\' 1'f'latioJ I ot the I.'·lldel· of tht' Congre!ls party-I mean the Bil/dudaH 
7'i1ll1'H. Wltat do I iilld I\S the ill'udillg in the Rind1lstan Times ~'e terr1a:  It. 
says "Iodinn' ratings mutiny fit two centres". Don't let us pretend that hy 
callinJo( a !'!}lndp an ngriculturlll in!'!trnment instead of a spade, we somehow make 
the situation better. Let us admit what has happened is a mutiny. In t ~ 
COUl'!'!e of the mlltinv certain demandR were made. o~e demands fall into throe 
categories. The ~ t iR what YOlI may call service demandfll such all those for 
pay. nllowonceR, gratuitIes, better food and the like. We have not yet bpr'} 
hefore liS I'IlIfficient materifll t,o judge how far those demands were reasonable 
or how fllr they were unreasonable. Whether they were reasonable or un-
reasonahl(>, no l\,1'llly and no navy anywhere in the world can admit that even if 
lIJeTl lillY!' r ~onn e complaintR they can go into open mutiny to enforco 
their delllanil8. 

~ 'n T turn to th(> Recond class of demandFl made by the mlltineerR-
dennlnds for thf' reieltRe of certain arrested persons. 
Xr. :Manu Subedar (Indian Merchant!; Chamber and Burea\1: Indian Com-

merce): HaR the ono~ra le Member nny first-claBf! information all to what was 
sam. bv Commander King? 
!I:i. P: 1. (Jrttftihs: . Have you? 
Xr, Manu Subedlr: That is why we propose to withhold judgment. 

• 
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Mr. Prlllld8llt: Instead of putting questions to the Honourable Member and 
his answering them, he should be allowed to proceed with his speech. 
lIr. P. I, ClrHIlu..: The reasons for tIle arrests of these persoas are some-

what obscure, but they seem to have been accused of writing political slogaDs 
on walls inside the naval camps., Let me put this question -to my Honourable 
friends: Is there anv country in the world or any navy in the world the-membera 
of which would be ~llo ed to write political slogans on the w811sin theW 1&tnp~:' 

Diwan Oh&m&D LID (West Punjab: on ~mm dnn : :I~ there '~n  other 
national Ltlgislatnre in the world which has the misfortune of being addressed by 
a foreigner? 

An Bo~ ra le Member: Is there n German member in the House of 
Commons? 
Mr. Pnllident: Order, order. The Hotlonruble Member should be allowe(I 

to proceed with his speech. 

Mr. P. I. ClrlIltba: As it seems apparent that rhetorical questions are not, 
understood [ will confine myself to simple statements. 

The third class of demands related to Indonesia and the Indian National 
Army. I do not know why these demands were put .in but I .suspect it was· 
d()J1t' to guill the sympathy of my friends on those Benches. One cal,1 uuder-
stand that even though one cannot excuse a mutiny with regard to service conrli-
tions. But when a mutiny is conducted for political ~aBOn , on., account of-
demands by the members of the Army or the Navy that "the Govehniiimt shull 
or shall not employ the forces of the Crown in a certain' way, such a mutiny 
can claim neither our understanding, nor our sympathy, nor our toleration. 
Mutiny on these grounds is something which would without fail undermine f,he-
very foundations of the State. It is very difficult for my Honourable frienrls 
here who have never heen associated with any fighting service to understand 
what is meant by the bonds of discipline. Let me tell them that discipline is, 
not something which exists just to ensure obedience. It is somethmgfar more 
than that. It is some thing which means a spirit of cohesion. It is 'something' 
whieh brings unity to the forces. It is something which lYA/lkes it 'p'ossible for 
euch lllnn to rely on his neighbour in time of danger. It is a spirit which inspires 
men in tht' forces with pride and Helf-respect; and it is for this reason thot wh'lll 
you hrenk (lown that intnngible Rpirit ,which must ouimate Bny fighting or~ . 

when YOIl break down that spirit. your army or nBvy becon!es n rnbbl" and It 
dangeronsly armed rabble at thRt. It is for this reason t.hat tnlltin,v is regardec} 
hy nIl states as one of the most serio\lH of crimes 

Why did thiR mutiny happen? T am not going to Rtop to deal 'with the lo('al 
cnulles: J want to deal very briefly with the causes of 11 wi(ier and more generar 
nature. I will begin first. hy agreeing to a limited extent with'tny friend, ;Mr. 
MasRni. I do agree that deep down the fundalDental l'ause ofthii' trouble, and: 
of all the other widespread troubles in India today is the ,strain. inherent i,n the-
pl't'Sl'ut political situation. That is perfsctlyclear,' to everybodY-DO' arguments 
are lll'llessary to prove it. There is B malRdju8tment, there is a sense that the 
present form of Government iR outworn; and as long os t n~ sense er .~t  so. 
lotl~ will incidenh like thl'Re be IiIcelv to occur. Let us admit thRt franklv. 
Thel'e ill only one flhing we CRn do atmut it and that is to effect Jis fast 'as ~'e 
can n' constitutionAl settlement. But we can not sav that until that ('onlititll-
tional settlement takes placp. men may mut,iny ,an'd capture Rhips and that 
Roldil'rs may desert,. .  .  .  .  . 
.An HOIlO1Ir&bJ. llemblr: Why not? " .... 
Mr. P. I. grltlltba: 'Recnuse we have to hand over to YOlillOlUething ~'Ol t  

handing over. lTntil the vpry clay when the change of Government tItkes plnce. 
it il'l the duty of thE' E'xisting' Govemment to maintain t~' m8chinein ,_11 a 
rondition that it. iR worth YOllr while talring it over. 
- T come now to the Retlond factor. which T believe to be:a very real factor in 
the trouble, Rnd 'that -rl'l thl' had f>xamplp Sf>t hy certain m~ of the, R.A.F. 
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Speaking as an ex·member of the R.A.F. myself, r deplore Vl3ry deeply that' 
bad example which was set, and I hope that if on any future ocoasion similar 
indiscipline occurs in the B.A.F'. the authorities will take the strongest possiblt! 
action to deal with it . . . 

An BODOIII'&ble ][ember: Thank God you are not War ;Minister. 
1Ir. P. I. GrlIlUII: Then'l pass on to the third general cause of this wide-

spread trouble, and here I have got to speak out quite frankly. You cannot 
have people going about the country, making inflammatory speeches, speeches-
deliberately intended to stir. up trouble, speeches del era~l  aimed at making. 
the armed forces waver in their allegiance-you cannot nave speeches of that. 
kind going on day in and day out, without their having repercussions on the 
psychology of men in the armed forces of the Crown. I have not got the time 
now to quote them-on some other occasion I will do so-but Honourable Mem-
bers lmow perfectly well that they have been made oy some of the most influeu-
ti61 and some of the most vociferous Congress leaders during the past two months. 

Then 1 pass on to one more cause and that is the effect of the events cnn-
nee ted with the I.N.A. trials. I do not propose to discuss them in detail-I 
have given my views on it only a week ago; but it does seem to me that when 
20,000 men belonging to the armed forces of tht:' Crown are lauded and mAde: 
into national heroes for huving gOlle over to the ellemy ..... . 

AD. Boaourable Kember: They were handed over to the enemy I 
1Ir. ~. I. GrlIlUII: .... it would be the height of folly to expect that it 

would have no reaction on the discipline and morale of the armed forces of tha 
Crown. 

And so, if I have to sum up the causes of this trouble, I should say, first you: 
have the general cause-the political maladjustment; seCondly you have certain 
local oauses, about which we do not know very much yet; and t rdl~', you 
have the unwise and thoughtless agitation carried on in the politic9.1 field by 
certain me.n who should provide more responsible leadership. 

What . are the Affect" of this likely to be? I need not stop to dwell on the-
. long term effects. I need not remind my Honourable friends that there is one-
thing that will above all else matter to n self governing India and thnt ~. to 
have an army and navy nnd air force on whose unwavering, unhesitating nnd 
unarguing obedience she can confidently rely. It may well be that what has 
taken place today . . . 

Sjt ••• v. GadcIl (Bombay Central Division: Non.;Muhammadan Rural): 
Leave it to them. 

Mr. P. ;I. GrHItJII: I cannot leave it to him .. 
SI" •• V. GadtIl: You must. 
Mr. P. I. CJrItIltbI:' It may well be that .what has tali:en prace toda.y witt 

weaken that reliability, that. dependability, and that wilen my Honourabie-
friend, )ir. Asaf Ali, becomes the. War Minister in a new cabinet ..... . 

Mr ••• Ala! All: Spare me! 
Mr. P. I. CJIIII\1II: .... and if my friend Nawablmda Liaquat Ali Khsn: 

'becomes war minister in Pakistan, they will disco.er that forcelt have becu 
unleashed in the army· and navy and air force which they cannot control . 
...chere is one more consideration . . . . . • . 

111'. PnIl4at.: The Honou1"l\ble Member's time is Vf!!rY neM'l.". ap.,proaehlDg 
lim,it: he bas got only one minute more. .. .. " 

111'. P. I. '&!IStIII: I am just finishing. There is just one more' word'. 
We have seen the causes, we have seen their effect. Wbat is to be done 110W?' 
Til mv view tbt'fe are two t.bings to bt' dor..a now. The first is· for Government, 
llnd it is that Governinent should make it unmistakeably clear that if ~ nn:vo 
ill fortune there is a re('urrenct' of thi!'l kind of thing, they will use to the tmo ~ 
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the fOroolS of the Crown to suppress it (An Honourable. Member: Oh I) and in 
~ at action, action which will be for the benefit of India herself, they will have· 
the fullest and most unqualified support of this Group. 

Finally, there is one more tping to be done. and this is 0. thing whicll rests· 
in the hands of my Honourable friends of the Congress Part)'. and I would appAal 
to them: :00 not make the mistake that you made over the I.N.A. Do not 
turn these 'men into national heroes. Already untold miscbief'nsl!I been caused 
because men who had broken their oath of allegiance have been made into 
national heroes. Do not repeat that mistake. For these men .at least. you 
have no political excuses fo offer. 'fhese men mutinied for more pay and hetter' 
food and allowances. Can you make national heroes out of them? So. I SIlY-
that whatever may have been the follies of the past. whatever may have been 
the causes of this outbrenk. let us see to it that those causes are not aggravated; 
and not allowed to spread elsewhere by making these mutineers feel that the 
country is behind them. 

Dr. G. V. DellLDLuldl (Bombay City: Non-l\luhammadan Urban) : Mr. 
'Pl'esidellt. it SH:lnS to me that the cook of l\:lr. Mason's storv hud a lot more 
~t 'II t' thllu Admiral God re~' or eveu the l:)rime Minister of ~ land or coming 
'liearer : he HOllse--than even the Leader of the European Group. FOl" this. 
reason: that that cook knew it was a very insufficient reason to join ~ e so-· 
called, a.11.~ e l llIutineers-I do not call them either rebels or mutineers for' 
reason') which I will presently state. They all seem to go into a pania and tbf'y 
do not realise that they ha"e fill gOlle into this palllc out of sentimental reasons 
and call. what I "ould certainly call a strike, a mutiny; and you have warshipiJ-

-travelliug over from England and coming to this p'ace and this Adr,llt'dL 
Godfrey with the help of another Rattrey-he says he has overwhelming forces. 
at his disposal [Ind he will de tro~' the whole of the RI.N. What are we to, 
·think of these pr·oplc, thelle naval men about whom. WhE'll it suits your pur-· 
poseR. you praise to(:.m to the Bkies-Imd not only praise them to the !tkies buL 
in ,\'0111' own despatcheR you give them distlnctions Rud honours. It suited you 
then tc call them £eroeR; lind now when they complain about. the inhuman 1:00· 
d t oll~ l'l1d pay and bad food and racial discrimiI,ating behaviour-thon YJU'-
say thJt they are rnutinAers. Is that r~ t  I do not think it is fair so til c\T 
tlier.l. Would JOU cnll these people who were merely beginners in navlll wllr 
fal,,.,-.th,,y really did not get more than six years' aourse-my irien'.! Mr .. 
Griffitlu; nnd others should know that t·his R.l.N. has not been long in durntion. 
-it is only of si.( yesrs' standing from the year 1939. and up till now you hav6 
inP,t<:'a<oec1 it tW(·llty-fold. that is. about 19 times the number of the or ~ nl l. 
IHl\'y: they a '~ Irl'flh aDd young Bud new, and yet in spite of that tbey go fro!D' 

~'a  to Letpan: they earn distinctions in the battles of Burma; and not only 
in !BurRlfl but r.nK,ng the European nations such as the Italians &ild othcrn--
they also know how brave tbey are ond how gallant they are; and on the beaches, 
of Letpall as well 8S Akyab they helped this Government to win the so-cnl'ed' 
Europeail Wit 1', lind now you comt" forward and you call them mutineetS. 1'1 
say you ought to be ashamed of yourselves to .call them mutineers. After all. 
what. were tl'll' real ~  that t ell~ people raised? Not just for bad pay. ooi.: 
jm;t for insQ(litarl ocnditions: but do you expect these valiant and brave lUen. 
of ",h:>m you lIl/l.y be oonveniently proud but of whom we will always be proutl--
\'011 think that they should put up with t·bese inhuman conditions after hRving 
~e' 1 war 1111 ov('r Ute world. Certainly not. But. what is the real colltle of this:· 
troll l~  T lillY these ore all minor factors al,Jout bad pay. The real : laIl ~ or--
the trouble is the rccial discrimination. It haa heen made absolutely (llenr ... 
M.\' friepd Mr. l\fa/!oD SBYfiI t.hAt there must be some one who has led these' 
~~1 )'n1It nrul young men to this step. I BRy wbateverhas led to this ·AtRKP. ill 

.,11\'io,lll·Il\1.1 oPJ'Rl\'!l1t. It ill not onl~ the inlt,uman eond ~ on I repeat. it M'nm, 
It· is thp roci"l r.i!l('riminntion that has been exercised; and can YOll deny that· 
that racial d:stinrtioI'l ill exerc:sed not only in the navy but .1110 in the n1'1 l. ~ ' 
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1 mnk ~ l>old to say that even umollg tht: I.C. S. t ~l't  is racial dis-

crimination, if they will ollly speuk out. It may not be couvenieut for t!:iem 
t.) speak out. elm they deny thut ~Il lll discrimination exists even 

6 •• 11. now. (An J-ionoltNlble Jlc-mbcr: "Thtly don't go on strike".) They 
will. if thtlY could. Since they are well iooked after with regard to thtlU' pay 
and serv;oJe conditionll ~ e  would put up with rl£cial distinctions. 
Sbrl Sri PraIrUa (Beneras and G~ 'a p r Divisions: NOll-JUuhammadan 

ltural): ~Ir .. Griffiths mutinied from the I.C.!;. ! 

Dr. G. V. DtIIUDakb: You cauuot expect VlI.liliut heroes to put up with 
those conditiolls. Now, ~ has btleu said: . We waut to hllud O ~r your atnlY 
aud your navy Ilnd the fighting forces iu a good condition for your, future govel'll-
mtlut'. Wh,Y ure you 1i0 frighttlut>d ubout it. It iii you people iu the early 
stagJs of t ,~ wur ... dlOcliHedour soldiers and sailorE mercent:l'Y and youexpe.!l 
that thtli wi.l be loyal. 1 say there is only on~ rt'medy to make them JOyl£L. 
Hive theul SOIUe illeal thut thtly may be proud of. Uivtl them lliltiollal sovel'll 
llItlnt und JOIl ltI~  Hot worry whl:!thpr they will ~ 10YlIi to us or uot. \Vhat 
wuS till:! exullll'lt:-of Hussiu'! There wert' &0 mllny differeut l'OInUlllllities lind 
races t l~re e ell nlU:e than iu hulin. Hitler had thought that on aeClluut of-
60 mallY differences the Russian army will not l>e able to stand lind that it· will 
disintf!grate but as SOOll as a common ideal was giveu to them-and that \l'a.· 
t ~ natioml ideal-what happened? Did the Ukrainian desel-t the Russian 
al'IDV? Not onl" the European Ukrainiall but also the Russian barbariun UOlU 
the , t~ppe  fmight fat all they were worth. for the commou ideal; aud, i:)ir. 
that is the reul lembdl', if you want to l'emedy this stute of affairs. Don't br. 
ullllt'('esRurily fl·ightel1ed. You ha"e locked nfter liS in ,\'Our own way for a loug 
tim'!. I 11m tell ll~ YOU better remedil:!s 1i0 that we will be able to :ook uftt:s. 
ourg':!lves m : ~1 bettl·f. You have your 0WU idt'li of discipline. After 111 ideus. 
uf cliscipliuc are relutive. Some ideas of discipline which mily apply lit ajl 
flurly stage wiil not he app icable at a later stage. You may have your own. 
ideus of d ~ pl llt'. You thin), that Indian soldier!! should be satisfied with a 
bowl of i\llllJi und !>hould be loyal to yOl!, l>ecl1use they were uuder thtl I:n-
prtlSSiOll that it W:iS the British Government which \\'8S giving them p ~'. I 
lilly tnllt the 1Illthn(J1 cOllsciousness has been uroused Illld you hlwe to take lIote 
flf it. You mllst hIke this lIew factor into considel'ation. Not nil Godfreys, witb· 
nil the m ~ t of the British Empire, nor the membel's of the Europell\1 Grvup 
who thinl, ~~lllt these I.N.A. people sholl-d not be cOllsidered Illl heroes,-I enlll' 
go  a step ~ er not even all the atomic bomb power that you will be uble tOo 
control ",ill he ;;l:le to destro\' the I1ntiollRI cousciousness that has been 'Ilroll ~d, 
in this naii;)ll. ' . 
Kr. ".1. eri1llUla: We do not want to do it. 
Dr.G. -V: DellUualdl: Even if vall want to do it, VOll <'Runot do it. ITr 

the cir.:'utnsbllcell . the right thing to do is to give t e ~men 8 proper ideliL 
Give them a nationsl-govprnment. Rnd all thesedi5cultiell wi I disappear ILke· 
the millt on n fine morning Imd then my frienas need not "'orry about the, 
future. 
Thl!re is one ,urll-e point· to which I should like to draw the attention of the-

Hou-.e. ~ heard Hie War Seoretary lIRy that shoPfl were Joo~~d. I shoul.i lik(t-
thE' HOlls{' to nnnlypr, the situot,ion properly aDd isolate the question vf th-Illilt· 
R.T.N. frot'l t ~ mob fury that has taken plnee in. Bombay. I want ~ o  to. 
o a ~ thiR. so that the two may not be associated and the real question nbt)1lt 
th",S'3 R.I.!'. Tleopte !;hou'd not he judged in 8 wrong way, Now, why do thp.sc!' 
mob fllrh; break _out? We hllve repeatedly seen that whenever any flnllll-
titutional progreaS 1S o n~ to be made tn -this eountrv this mob violence breab 
·out. We hRve "ee_n that t-he excl1Se or the argument is thnt there Are oo ~IlI I ' 
and tltere. lirE.> cqmmunilltll. 'Vtlllt· T IIIlV ill t'li!I. TIl thill t.np. rllltv 01 the poli('f" 
-or the dut.\·' of the trilitRt:V t~ put d&wn this O t ~lm lm  How is it that ill ... 
city Jib RomhRJ .,-hire therp lirE.> ~n many r.oli<,(>-t e~. Bre not to be found when 
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nlo!Jvioleul'e breliks cut;; 1 huve it troUl my friends in Bombay that wheu ~ e 

post oftiee<; were bl::mg burnt and wheu thIS mob fury wlistakiug pllLce,. the 
pOli..:e w ... s not to bc seel.. 1 wlI.ke thilS stuteUlflollt 011 ~ e .floor of the Houstl. 
1 do Hot want to iUl;iuuate Iluythiug but what 1 say is this. It is the duty of 
the ,lJolil}e and ii the poHce every now aud then brings forwlil'd this exculie that 
this jlj tlli.: i\ol'!, oj' the hooligans aud communists, thtm the police is 
lIIetticlelll ,  . 

Kr. P. M&IOIl: Un Ii pomt of ordel'. We IUt! discussing the H.l.N. now, 
Dr. G. V. Deshml1u: .\lllj 1 poillt out to 111.) friend that it Was he who 

alluded to the looting of the shops ........ f 
Mr. Pl8lident: :tou ueed 1101 re l~' lu the point of ordeI·. You have got 

oue miuute UlOl'e to fiuish JUUl' speeeh, . 
Dr. G. V. Deahmukh: 1 ll~ that .YOll UlUst jljolate this question of the RI.N. 

We, t:;ir, lUUiit, fed al>OI..;1 the josses in .tlollluay. l'heJ.'e ure one hundred people 
dead alid thel'\! ure 0n:1' 50(' cusllaltiei>. After all if this thing started i'rolll the. 
reuct.ion of t ~ bad tn:utment of the H.I.N. meu, then I SIiY thllt we cannot be 
so bliud or s·) l.earl ~ l:  a'S llot to allude to it on t.he floor of the House. I do 
not Clire whethei' this is a Provincia. ~ e t or Ii Ceutral slJbject. I suy that 
if t htl ol :~ is IiO ill!!t.rnpetent then the (Jommissioner of l'olice should ~ done 
· away with. HI! ~l ld be the first person to be sacked. 
III (·ol/dusio:., let 1lIt: tell my hiellds that. the old order hllB changed. .If 

· VOII IH!lie"t! t'VPIl IIO\\' tllHt h." 1l11"l'ei:v 1'1l,Yillg yOlll' 1ll0llthly salaries you eall 
()xpect that d ~dl' Jle will be llIailltuiued and loyalty created, you are very 
nllwh mistllkell. ,[,b're is II higher loyu!ty and a higher discipline sud I am 
vel'S glad that lll:V frit'lId!< of the 1.N, A. find the R.r. N. have proved themselves 
fldherents of this bettt!r loyalty and worthy Rons of this country. 

Jraw_ada Liaquat All Khan (Meerut Division: :Muhammadan Rural) : 
Mr. President, it was l'efJ'eshiug-J do not want to lise any other exprelisiou. 
becuuse 1. hnve no ut.sire to elUbana8s my HonourAble frreuds of the (Jongles·s 
Party--to finu the Deruty Leuder of the Congress Party paying his trihute to 
the valour and bl'uvery of the ludiall soldier. 
JIr ••• A8af .Ali: Why should 1 not? 
Jrawaulda Liaquat AU Khan: He said that he was proud of their achieve-

ments. 1 said it was refreshing, becau!;e so tar all that the Indian old l~r has 
heard from the I.euders of the Congress is that they were merceneries and rice 
soldiers. II ntel'rllptioll). 
Kr. Pretident: Let the Honourable Member go on with his speech . 
.Nawablada Liaquat All Khan: I do not mind intel'l·uptions. . Dan 't bother. 
I[r. Pr8lidlnt: It is not a question whether the Honourable Member minds 

it ')r 1I0t, It iii the concern of the Chair to l'egulate the debate,' . 

Jrawabnda Liaquat Ali Khan: Then I hope that thp Chair Would' be-good 
· euough to control them. . 
It WOUld, I um Sllle. be II SOUTce of great ellcourllgemeut to the Indian soldier 

who l.as proyeel hi,; \\(llth and who hUIi cert.ain.y established the replltutioll of 
India during the last wr.r, 
I !lIn afraid. Sir, that VOUl' desir(' to Rssist Oll 1lI'a l ~II mllt'l'~ of this 

House in this dehate by asking the War Recretar;\' to make his pee ~  before the 
· commeliCHment of the Acljournment Motioll which he WIlS to mttke durin:; thE> 
·course of the debnte hllii not reldy been taken advantage of. Very few HOllo111"lhle 
"lelllhers of thH H,)1Ise how l'nitl llilWh Rttellt-i"ll to ""nt the Honolll'nble Hie 
\VaL' e l'etnl'~' had ,;tnted ttli the P')1ic:v of the Government of JndiR with regard to 
this matter. After tb,·. HOlJolJrahle the Wllr Seeretnrv had maile his c;tntellwl,t. 
I askp,d you. Sir, if J should ask questions then or '~ ld I reserve mv r"marks 
till t ~ debate all the Adjournment MoUon took place. Now, Sir, J ,,'ould like 
to take thiFl CPI)Ol'tuhity of asking thf! War ReC'retary t·o 'ar ~' fllrther thf' 
policy of the Government with regard to the matter of enquiry. I mMeTstoo:J 
the W.ar Secretary to say t,hst th€re would be more than one enquiry. ."'im, 
he said there would }-;SVf; to he An enqlliry by the services themselves. Then, 
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btl !laid .there o~d 11I1.Ve to be tl.U euquir,y UoY Ii .~o o  or COJllwitttlt: \\'lUl1.-
, ever vou like t,) cali it, wjth which would btl associjlttld the elected ~le llJel  of 
this HunoUrable Houaeaud that. .eHquiry wouJddtlal as to hov.· this tl'o l ~ ul'ose' 
aud the reasolls for indiscipline. Now, SU', j.f .this. UQD1IDittee 01' Commillliion 
• or l'ribunal has to enquire into this question' 0.8 to how this trouble alrose aud 
~e reasous for illdiscipiiue, 1 ftlil to see wh",t;. enquiry the services would lUuke 
'in this mattOlc, b.-3CIloWie bit,el all, the services would !llso en'luire moo this ques-
tiou as to whllot wece t.htl reasons fOl' this trouble ILIld wbat were t.he J'~tl.I Olld for 

d pl .l'~' What is the object of having first Ii departmenttl.l en'luiry Ilnd 
· then having another impartial enquiry into the same matters, I fail to under-
· stalld. If really it is t.he object of the Go ernmen~ to have au impartial enquiry 
· mtldtl into the ~ ole dair, and if the Go ernmen~ are really serious to give an 
opportunity to thd ejected Members of this House W be associated with sach 
· enquiry, then 1 am airaiu 1 cannot see auy logic in having an' earHar er.quu·y 
· contiueli particularly by the members of the services only. 'fhen, Sir, there ia 
· another aspect of this mquiry about which I would like the Honourable the 
\\'UI' Secretary or the Leader of the House, whoever is going to speak on behalf 
·,)f the Govel'llIllentto enlighten Honourable ~ er . Would this Commission 
· also be cJmpetent ,"0 examine the grievances of RI.N., and recommend to tbe 
.. Government t.he remedies to meet those grievances or would it only be confined 
to the actR of .Commission by R.I.N.? Sir, I think t.hese are !Jlatters about 

~  I wOllld like the War St'cretar,Y to make the position of the Ooverument 
.-clear. 

Sir, my Honourable friend the War Secretary referred to ~e lootiug of 
,-shops. My Honourable friend Dr. Deshmukh also referred to it and it was also 
one of the questions which I wanted to ask the War Secretary, as to who did 
· the looting of shops'! . 
Mr. II. Aaa.f All: Not the R.I.N . 
• a~~ Lilqut .All KIaIa: Were the R.I.N. responsible? If they were 

.not respolltlib.e then I submi1; that it, call not be the subject of enquiry by 

.this l:Oill1uissiol1. oil', I do Dot want to say Ilnd repeat the old saying 'did 1 

.not tell 'you so j', Hut if t-he Governmeut would iook up t ~ past records 01 we 

.debal.es ill this House, they would tilld ~ at on more tillUl ont! occasion some of 
,the Honourable Mt;mbers of this House including myself pointed it out to th'9m 
,that Lhe treat t~lIt which was being met-ed out, t:!specialJy to thtl Indian officers 
.ill t t~ army Wdli tillch that. it. was greatly l'tlsented by them. Un more thull ono 
.i)ccasioll, 1 poillted out that tht're was racial discriminatioll aud that it would 
recoil 011 your he;lds and that you l:ihould take note of this fa.ct that there was 
,great. dil:ic(,mttlnt amongst the various forces of thtl Indian army and they :r~ 

tee.iug \'e.ry badly the indignity of beiug treated ill a. discJriminatory mauuer. 
Hir, tlltl grievances of RI.1\. have been stated by my Honourable friend Mr, . 
MaS'llll and it is regrettable indeed that 110 effort was made by the Governmc:mt 
either to enquil'tl illto those gl'ieVUllees or remedy them till sHch time as they 
had t-> fall,} the trouble which is now facing them. It is a common belief of 
· ~ el'  section of the people in India that the presQut Government sit with cotton 
wool stuih·r] ill tht>ir ears, they never listen to the voice of reason till s'uSb ~mtl 
· as it, ~ Hot dinned into tbt'ir flars. All this trouble that is taking place is due 
to this belief which generally prevails in the country that it is no use talking to 
the Gc" ernment of India in a gentlemanly manner, unless vOll really clreaiA! 
· tro ~le. t ~  canllot be roused from their deep slumber. This feeling, Mr. 
PreSident, IS really unfortunate. I would request the Government of Indio. to 
·shake off their lethargy and be more responsive to public opinion and to '"hat 
is stalidd either on ~e floo: of the House or outside. Sir, my Honourable frieDd 
the a~ Aecretary IS talkmg of discipline. I am sure there is no one in thil 
House whn wouI.i not deRire that there should be complete discipline in the 
.-1Lrmy. But I would say that the respollf!ibilit;r of theofficel'8 is very great with 
rl'flgard to th3 forces. The duty of the ofticp-r IS not only to lead his men to th" 
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bllttlc trout, ,jilt dut;y is to keep in touch, conlltllnt ~  with the' t~e n ll, 
seutiroe)lt.1i uud' gr.ltlVU1ICes of mell under .hini. It appears from what hilS 
happened with l't'gard to lU.N. and the inoidents which have taken place t!Jai 
the me llt~ oihcers certainlY were llot, as careful and as active wIth lega.-d 
to' t J~ l' UULllllt ali 'tht:y lihould Jlave beeD'. Of course, without' having full fach 
Defore OUll, it would 110t be fair to coudemn any oDe out of court. But i)D\i! 
cantlot htlll) fetdllg that there must have, been something wrt>ng With the 
I r ~d 'ltl:l officels of these men. I find it difficult to believe that suddenly so 
many H,c.usand'" of men would go mad and start creating trouble without tl::eir 
iminedi.ll:e offi:.J"'rs knowing something about their feelings and being awaro of 
'*ilat WRS brewing: Therefore, Sir; while I fully endorse the desire Cif the Wot 
5eer'etiary that there should be maintained comv1et"e discip ine in the army. 'I 

11 ~ that' t' ~ oflici!rs who are pla{'ed in chp.rge of the mall in the Indian 81my 
S!toriU; be sucll I\S ere really competent nnd are able to com,mRnd'the confidence 
of the Indinn soldier. Sir, it is very gratifying that the Rituutioll in Bomb"lY 
, arid Katdchi. according to the W fir Secretaty, i'6 praCtically normal; and 1 ain 
~ r~' glad that: the mell have caned of! the strike' and have started thl!ir tOutine 
of duty.' I can assure them from here thati tlhe Muslim ~a ~ will use allbhut 
liel! ill its power to secure the reasonable and legitimate demands of the R.l.N .• 
a;rid they rna)· cour.t upon the assistance and active support of tile LeWglle in 
redressing their legit,imate grievances.· 
Mr. Preaddent: THe Honourable Member hfl8 oria minute mote. ' 
.Awablada' Ll&qUat Ali ltban: Sir, I wouid appeal to Government to ~ 

more vigill:lllli wit!l regard to the feelings and IIbntiwe.llts of the forces in the 
lbdi'lll army aud tlIey s110uld ulways be promI't ill meeting their "":egitiruate 
detlll1 ld~ ami removing their legitimate grievanoes. 1 hope that' the commission 
"t ll!,! lmy whICh UO\'tH'LlliIeut llltelld t<> dppoiut, will be uppoiuted at an early 
dat3 with full IJowel'i; to make' recommendatiol1s to Government; on eV8l'J 
aspect of tbis uHIOl'lunlltu incidellt. 
, Several aOJioUrable lIIimben: The question may now lJe p ~, 

iii. Ptesitlmt: I think it is only fair to allow the War t:iecretary to reply. 
Several,Honourable lIIembers: Yes, subject to that. 

Ilr. PresJdent: Mr. Mason. 
1Ir. P. 1I&IoD: Sir, I should like to begin, if 1 may. by referring to the 

speech of tht: Dtll>uty Leader 01 the lVlushm League Party because, for oue 
thing, It was the last Ilnd re ~e t in evel'y one's memory, and also becausi! 
he asked me a uumber of specific questions; and I do agree that these IJOlnts 
wanted olearing up, I apJlogise tor their not having been cleured up. III 
th." first place, I'vents hu ~ cruwded U1101.l us so thick Ilnd fast in ·the last 
two days that 1. did not quite give that anxious and careful attentiou 
to the form of what 1 wisl:!ed teJ sa,} t.hl1t 1 would huve' wished to 
otherwise. The point really is with regard to the two kinds of inquiry 
to whieh I referred lInd 1 tbink olso, the r('ft'rence to the Defence Consul· 
tatiw Committee. It appears to me--and I should like to emphasise 
that 1. ar, ,,speaking here really pp.rsonally, because J have not had time to take 
the decision of Govrrnment on this matter; and it is inevitably something ~ e  

would requile 'l certain amount of consideration and consultation. But speRk. 
ing personally, after consultation only with the military authorities, I should' 
say that thelle al'creolly three things for discussion. The first is the general policy. 
-su,i that we are already to a certain exlfnt discussing-and that is a qUl'stiOll 
which J would like to have l'd('rred to the Defence Commltative Committee as 
Boon Il~ it. is c(JllF;tituted Rud as F;oon as it can meet; and J h(lpe that everyone 
in t ~ House will ngre(· that that should be as Roon as possible. Then. Sir, 
I think II~ SOO:l fiR that has been discllssed with them, there wiJ) be two 
things tIl ~ dQn!l. One wi'! be that Wfl shall need a Reril's of service ,inquiries 
into th ~ fictnal fOIll'se of event,s, into what aotually happened in ench of the 
vario,HI centl'P.R. Thesl' will be court.s of inquiry which will rf'lcord evidence rmd 
make r ~ ':l .nl llldl1t nn . .' 
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Kr.II. Auf All: To whom ~ . 
Mr. P. Muon: To the Commanding Officer. in. question. 
lfawablada Liaquat .AU KhaD: About what? 
Mr. P. 1I&aoa: They will make recommendations as to the actuul conduot 

and thn l~ of tlll~ p~r on  concerned. which will be in acCordance with the 
gentlr.11 pOlicy laid down from here afttll' consultation with the De ~n e Consulta-
HVf! Uon·.ulitt.ee. . 

:r then turn to the scope of the wider inquiry to which I referred. As I say. 
I visualts3 myself that thu,. should be a very full and very impartial inquiry on 
whicJ various elements should be represented. I caI1-not really go into details 
becau!ie. as I say. J shall have t.() ('.ansulf; Govtlrnment as a whole, and a deoision 
of th .. civil OovElmment would be ne~e ar . But with regard to its scope I 
quite agrof. that it should have a very,; wide scope. It should bf3 asked to inquire 
into t ~ causes, thnt is to say, the grievances which ,the men. put forward "" 
thei,. reasons for indiscipline; it should also-:1 am quite sure-inquire into any 
811egafjions mada against the officers in question and into the conduct of the 
authorities in RElnera]. In faet it would be an inquiry which would be 
empowered to bring in a report which condemned the Government of :tndin. 
But.. as T sR;d, I can only speak for myself at the moment. 

lfaW'abla4a Ltaquat All Bhan: Would it not inquire as to who were res-
pOllFible for this l' • 

lIr. P. 1118OIl: Yes. Sir. that ls exactly what I just said. 
lfaft_ada Ltaquat AlIKhan: Then. what is the need for the other service 

inqUlry? 
1Ir. P. 1IUon: One is an inquiry into the grievances of the men, the con-

duct of their immediate officers-which is the subject of discussion at th& 
momenir-and everything connected with t1:le reasons for the trouble. The 
Qthel·., would be regarding the facts and regarding individual men; it would be 
wheth(l' Able Seamall Khan did or did not refuse duty on a certain day. 'I'hat 
would be .1. (}Ul'lstiO!l which would be quite beyond the scope of the committee 
of the kind I have in mind. Tha.t is why I think we will need to have two. 
kinds of inquiry. 

Ai 1 said, tiir, 1 lun sorry I failed to make that point clear, but that 13 
realJy tl1~ mah e ~on which thtl Nll.wabzllda asked me. l'here remain a 
number of oth •. r speeches which have been made in which it seems to me that 
thtl e el tll~  poiut--no doubt due to my tallure to make myse,f clea", before--
has belJll l1astied. And the essential POlDt is that 1 thlDk there should be i.his 
full. aUG Ur.Fllrtia.l inquiry; and until that full and impartIal inquiry is held 
it iii lIurldly prewl1ture for us to make up our minds. }t'or example, $ere is one 
specific po\:lt whwlJ has been made s6vertiJ. times, IIo1ld ~ at is with .regllld to 
what OlJJn all ~t King said. The rl.l.tmgs say he used certain .anguage wruch. 
I ~ agree, is very Improper if he did use it. He hiinseli says he did not. 
1 have oot Dludtl up my mind as to whether he did or . did not 
say i1)-, aud I re et ~ the oJ;her side of the House also to keep an open 'mind; 
that will be one of the subjects of mquiry. 

'l' er~ ii oue othel' point that has been raised by two Honourable Members. 
illld t a~ IS uoout Un" looting of shops. 1 thmk that there 1 may have le.llen 
into the vel'Y error that 1 was just askfug others to refrllin from. 1 did say 
t .~ h. ~ .  iW':.UCllt ~tJe i.OOtlug 01 shops occurretl; Bud it is my impression that 
at least some of the reports did say that on the first day. before the oivil rising 
broke out" H.l.N. ratings were gUlliy of brea.king mto shops. Hut I may be 
wrong, uud 1 think this matter also will be inquired into. 

nr. G. V. neIhmUkh:. Sir, Dla'y I interrupt the Honourable Member for one 
millute;' 

'fhe mam rtlascn. why these shops-Kodak. Whiteaway Be l,.aidlaw, and 
1.awl't!Ucl & lI1ny.:>-were broken ill was that these companies would not sell 
to lndi>l'.} ClistomerG. but sold their goods to Europeall customers. Jt was 
racial disllrintillatio •. even there. 
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1IIr. P. Kaaon: I would ask you to keep an open mind on that question also 
lHltii an enquir.r has beeu huld. 

I I o l~ lik.! to thank the leaders of the Muslim League an'd the COllgresa 
. Party fo': tho! l't'st.roint which they have showed and for the very general agree-
meut 'whidl they exprel:ised with l~  homily at the beginning on the e~t 
of l ~e pl 'l J. It is :llt'l~ ~~e r f:lIlt, all sectiuns of the House are at one on thiS 
question. ar.:1 do wish to preserve the ,discipline of the Armed Forces. 'fhtl 
question on whi"hwe differ  is the best means to do it. and it still seems to 
·me that it. wrJ .~ unwise for thp, House to ml1ke up its mind in advance. cmd " 
to aondemn t ~ officers without J?earing because you have not heard their side 
of t ~ qutlstio1) any more than r have. heard the side of those who have' corll-
mittf-d thel'le o.ots of indiscipline. 
Mr ••• .&aaf .AU: We can judge by th81'esults. 
:Mr. P. JlUOD: I would ask that in both cases we keep an open mind nt~l 

an enquiry is actually conducted,' and when that enquiry has been held t ~n 
W{' shouB make up our mind. And I do again ask the House to cOlhlider, 
et~er if they do, without knowing the facts.' censure the officers. who were 

responsible immediately OVE'r the heads of these men, they are not· encouraging 
the other Armed forces to do the sllme. I am afraid they are. 
Therfli were· H num5er of other points raised. and I wish that p.very MemJ>er 

, had shown quire the SRme restraint· as the.'_ two leaders did. I do not want 
to talk about al] those points because I do not want to get involved in long 
Rrgumc nt'! on thiR subject. I think the essence of the situation is just what I 
have already said. namely, that we should not make up our mind until an 
enquiry hRS been held. . 
.But there . are two points which I would like to answer: The first is the 

reference t., the Commander-in-Chief and his not being here, Rnd I would l ~ 

to mB ~ it ver,v cl('nr that he has to perform two functions-he is Commander-. 
in-Chief and he is War ?lIember at presf.!nt. I per&onally..-l· am sayiut: more 
perhaJ)s t.hall I reali,)' ought to say-personally I wish that that sit·uation would 
come to a'l e1h1 und thut we eould have straightaway a civilian War Member, 
allU I hope we l:ihall beIOl'tl lorlg.-thut is only a persolll1l eXpl'eSsi6n of 
opiniOlL But so IOllg uS tlw CUlllmander-in-Chief is the War Member. ne JS 
tiJ'ot COllUr.IU.dl'l-in-Chief. Thut is iuevjtuble ilond that is one uf the c41fects ill 
t l~ IJosit; ,1,. 80 lOlJg as he is CUlIlwundtlr-in:Chief. the Army und the ArlIll::d 
}'ol'\!cs In.1S!, thill), 01 him us Communder-in-Chief and ill my opiuion it would 
~ u,,!ul.ut.ei,{ wrO!lg 11' :I!m j',,> e'!Ue into tho House IloIld become involved In 
high'y 1~t~o .r Il1 e t o~  ill which Members will very often 'say things 
which ill thtl ealw of t e r O ~ll Oll ~ they would not say. anel I am quite sure 
that ~ ~ right in thtetntHrest of the Armed Foroos not to ta~e th:it action. 
Seth Yuauf A.bdoola Baroon (Sind: Muhammadan Rural): How would he 

avoid II dis(:ussioll of this sort in the Council of State? 
lI[r. P . .Mason: Debates in the Council of State are cons:derably lells con-

trcverswi. 
Sardo.r lln n~ Singh: Is thut :l compliment? 
IIr. P. 1IIason: The secolld point. on which I would like to slly very little. 

is tha lll.Jestioll uf discriminutiOlJ. Here agBIIl. I want to say something p",r-
sona:. 1 want to slly that 1 have served now for some four yellrs under the 
Commuudl'r-in-CLit'f and I CUll SHY with all the sincerity I command that it 
has bee'l his conetuut 6udeavour on every possible occasion t.o eliminat·e dis-
erirnination. 
lIaDla.na Zafar A.li Khan (East Central Punjab: Muhammadan): Does the War 

He('retary know abOllt the !'\nvy Club of Bombay? 
:Mr. P. Kason: I am not giving wa'y. The Nav.Y Club of Bombay is not 

. nd~r thll Commander-in-Chief. ; .~ ... " . 
Si1:. it has belD. his constant endea_' iO. eliminate discrimination. I han 

seen hundred!'; of inst,ancBs whArp, hPi tl~ ened and taken t~r : t(' ~D llre 
thAt racial discrimination shall not tal,,,1'place, but with regard to the particuiar 
thing al'eged in relatlon to these ratings .': .  .  .  .  . .', 
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1Ir. Abilur ltI.hman' Siddiqi: HI:! has failed. 
Kr. P. liIa8on: I think I have spoken on that subject-the question of pay-

suflIc'ientl;v alreadJ. and 1 think my HOllourab:e friends on the other d~ do 
understand. 1 just wanted to make that one point about the Commander-in-
Chief's 0\\"1 effortl:i. And I would agllin ask t.he House lIot to censure Govenl-
m.oot on this tJubject because, as ,1 have said, I think it will encourage further 
action 0; iI, simila!.' nature which I know that we all wish to avoid . 
. . lfawablada Ltaquat All Khan: May 1 ask one' question from the Honourable 
Member? Am I right in understanding that no action will be taken agaiust 
anY,member of thflRoyai Indian Navy till such time us full enquiry has ,been 
made b.y thi;; Commission that the Government roropose to a.ppoint? 
1Ir. P. 1la8on: I think that is R very, difficult question to answer. But war 

I sa.v that no Olle will be punished until the question ha.s been diScu8!!ed with 
~e Defencl3 Consult&tive Committee. 1 cannot I think at this stage go so fal' 
as to give t' ~ a ~ ran e for which you ask. {But I can say that this question 
win be t}onsidered. 
8iui s..tYa lfar;.Yan Sinha I (Darbhunga C1t1n flaran: Non-Mubammaclanl: 

'Phe ques'tion may be put;. 

1Ir. PttIIl4ent<: The question is: 
'''rluit the qnestiort be now put." 

The motim, was adopted. 

ltt. Pr8afd:ent: The question is: 
"That the Assembly do now adjourn." 

The AH .. embly divided: 
AYEB-74 

Abdul Ghani Khan. Khan. 
Abdul Hamid Sbah, Maulvi. 
.A;bduUah, Hafiz Mohammad. 
Ahid Hu@sain, Choudhury Md .. 
Ali Asghar Khan, Mr. 
AlIaf Ali, Mr. M. 
• ~ an arl Sri M. Anantha.aayanam. 
Banerjee, Sree 8atyapriya. 
Bose, Shri Sarat Chandra. 
Chaman Lall, Diwan. 
Chettiar, Sri T. A. Ru.malingam. 
o d r~ . Sreejnt Rohini Kumar. 
Daga, Seth Shoodas8. 
Damodar SW&rOop, Sjt. Seth. 
l,)ani Mr. G. B. 

e~ ~lt1 , Dr. G. V. 
Ebrahim Baroon Jaffer, Mr. Ahmed. 
Gadgil, Sjt. N. V. 
Gnngltl"Uju, Sri Y. 
Gauri Shankar Saran Singh, Mr. 
Ghazanfarulla, Khan Ballador Hafiz M. 
Gole, MI'. P. B. 
GOllnder. Sri V. C. Vellingiri. 
Govind Das, Beth. 
Guruswarni, Mr S. 
Hans Raj, Raizada. 
Hiray, Sjl.. B. S. 
Ismail Khan, Hajee Chowdhury :\fohammarl. 
Jaji;annathdaR, Sri. . 

Jeelani, ]i:han Bahudur l'Irakhdum AI.Haj S' l>d 
Sher Shah. ' 
Jhunjhullwaln. !\Ir. B. P. 
Kara, Miss Manilran. 
Karmarka\", ~ r  DI P. 
Khan. Mr. Debendra La!. 
, Killedpr, Mr. Mohammad M. 
T.ahiri Choudhury, Srijllt Dhirendra Kanta 

Liaquat Ali Khan, Nawabzada. 
Mahapatra, Sri Bhagirathi. 
MaIaviya, Pandit Govind . 
l\langal Singh. Sardar. 
}1anu Subedar, Mr. 
Masani, :Mr. M. R. 
Menon, Sri A. Knrnnakarll . 
Mukhopadhyay. Mr. Nagendranath. 
Mukut Bihari Lal Bhargava, Panclit. 
N arayanmurthi, Sri N. 
Naoman, Mr. Muhammad. 
Neogy, MI'. K. C. 
Paliwal, Pandit Sri Krishna Dutt. 
!{lIhmat·ullah. Mr. Muhammad. 
Ram Narayan Singh, Babo. 
Ramayan Prasad, Mr. 
Han{!a., PI'of. N. G. 
Reddiur, ~r  R. Vonkatasubba. 
~a lla. Sh,.i Moh.m I.al. 
Salve, Mr. P. K. 
Sanyal, Mr Snsallka Sekhar. 
Satakopachari, S,.i T. V 
Sharma, Mr. Krishna Chandra. 
Shlll'lIla, l'andit Balkrishna. 
Siddique Ali Khan, Nawab. 
Sitldiqi. ~lr. Abdur Rahman. 
~ a. ~:IJI'  at~'a Narayan. 
"ri P rn kasa, Shri. 
Rllkhdev Udhowdas, Mr. 
Surjit n~  l\fajithia, Squadron end'~r Sarclar. 
Tamizuddin IOlan, Mr. 
Thakur Tlas Bhargava. Pundit, 
Vadila.i Lalll1bhai, Mr. 
VArma, Mr. D. R. • 
Vinchoorkar, Sardar N. G. 
Yamin Khan, Sir Jluhnmmad. 
\',,"lIf "Idoo:;! Hal'o(\jJ, Seth. 
Zafar Ali Khan. Maulana. 
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NOE8--40 
1'26 

.Aabedbr. The Honourable Dr. B. R. 
AnUlOny. Mr. FraDk R. 
AWul Hllqlle, The Honourable Dr. Sir !i. 
Be.nerjee, Mr. B. N. 
Beothall, The Honourable Sir Edward. 

LawlOn, Mr. O. P . 
Madan, Dr. B. K. 
MalOn, Mr. P. 

BewOOl, Sir Ounmat.h. 
Bb&u.charyya, Rai Bah.dur 

Morria, Mr. R. C. 
:-laqvi, Mr. A. T. 

Denndra Oullnam, Mr. S. H. Y. 
Roy, The Honourable Sir Aaoka. 
Rowlands, The Honourable Sir Archibald. 
Sargent, Dr. John. 

Mohan. 
Chapman·Mortimer, Mr. T. 
Cb&ttlo)rjll8, 1A.·Col. Dr. J. C. 
".MIlt, Mr. B. C. A. 
'Jriflitha, !ir; p. J. 
Uwilt, Mr. Lealie. 
Himmatainhji, Col. Kumar Shri. 
HirtMl, Mr. M. A. 1'. 
Hydr.ri, The Honourable Bil.l Akbar. 
Inskip, Kr. A.. O. 
Je an~rJ Sir Cowujee. 
Joehi, Mr. 8. O. 
Khan, Khan Bahadur Z. H. 
Kharept, Sir PhelOH. 

The motion was adopted. 

San, Mr. B. B. 
Bb&rbat Khan, Khan Bah.dur. 
Spence, Sir George. 
Sri Chand, Chaudhri. 
Stokes, Mr. H. O. 
Thome, The Honourable Sir John. 
Turner, Mr. A. O. 

ylOn, Mr. Geoffrer W. 
..idyanathan, Mr. L. S. 
a~, The Honourable Yr. A. A. 

g tmaD, Xr. H. . 

The Assembly then adjourned till Eleven of the Clock on. Monday, the ~ t  
February. 1946. 



• 

00pIII of Ule De_tel of till LegllJatm .&IMm1tlf ~ Gil .. 00lllUlll Gil ...... 
an 01MlD&bl1 OD ale 110m a. IlaDapr of hbl1oatlau, Olvll LluI, DeW 
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